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ALLOTMENT OF TIME FOR MO-
TION OF THANKS ON THE PRESI-
DENT'S ADDRESS

MR. CHAIRMAN: I have to inform
Members that I have allotted four clays, Viz.
February 15, 19, 20 and 21 for the debate on
the President's Address. To enable mor,
Members to take part in the discussion, the
House will, during these four days, have
lunch recess between 1 P.M. and 2 P.M. and sit
up to 5.30 P.M. in the evening.

LEAVE OF ABSENCE TO SHRI M. J.
JAMAL MOIDEEN

MR. CHAIRMAN: 1 have to inform
Members that the following letter dated the
31st January, 1968 has been received from
Shri M. J. Jamal Moi-deen:

"I am in receipt of your summons dated
9th January, 1968 about the
commencement of Rajya Sabha on the
12th February, 1968.

I am sorry I am not able to go over to
Delhi at present as my doctor feels that I
should not go out at all.

I am afraid I may have to absent myself
during the ensuing session of the Rajya
Sabha also.

I request you to kindly move and obtain
leave of absence for me for the entire
session."

Is it the pleasure of the House that
permission be granted to Shri M. J. Jamal
Moideen to remain absent from all meetings
of the House during the current session?

(No hon- Member dissented)

MR. CHAIRMAN: Permission to remain
absent is granted.

MESSAGES FROM THE LOK SABHA

. THE DiSPLACED PERSONS (COMPEN-
SATION AND REHABILITATION AM-
ENDMENT BiILL, 1968-
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I1. THe BIHAR AND UTTAR PRADESH

(ALTERATION OF BOUNDARIES) BiLL, 1968.

SECRETARY: Sir, I have to report to the

House the following two messages received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha:

I

II

"In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here
with the Displaced Persons (Com
pensation and Rehabilitation)
Amendment Bill, 1968, as passed by
Lok Sabha at its sitting held on the
15th February, 1968."

"In accordance with the provisions of
Rules 96 of th, Rules of Procedure and
Conduct of. Business in Lok Sabha, I am
directed to enclose herewith the Bihar and
Uttar Pradesh (Alteration of Boundaries)
Bill, 1968, as passed by Lok Sabha at its
sitting held on the 13th February, 1968."

Sir, I lay both the Bills on the Table.

REQUEST RE STATEMENT ONWEST
BENGAL

SHRI NIREN GHOSH (West Bengal): Sir,

I would request you to direct the Government
to make a statement on West Bengal.

MR. CHAIRMAN: That is a different

matter. You have said it.

[THE DEPUTY CHAIRMAN in the Chair.]

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

st o fraty fal (usegry) o
grmafa wgEan, § swaa w3 g
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SHRI RAM NIWAS MIRDHA: Just
fifteen more minutes only.

THE DEPUTY CHAIRMAN: You
may continue later. The
adjourned till 2 P.M.

The House then
lunch at one of the clock-

The House reassembled after lunch at two
of the clock. THE DEPUTY CHAIRMAN in the
Chair.

st 71 franw (fral @ searafy
wEvz,  fada w7 @y av i afeer
& a9 gAY T fF awe wes
foedr st et & | =T O O e 2
formd w0 Fw wEe wifEe
¥ AV Far wFY & ) 9 qEy ARy
& 7 araT: O AT TF 39 9 &1 T
‘ot e oft Fo wed o6 § faae
T WT A A favara F A g e
#1 Ffarwr 7% &y wvwaw: g9 fomy
forper oaT 3 | 3@ FwT 9F 92 faw
gatfaamd 1 oF fraraiedr g€ 4t
Fad % gara foar ar feqe & awam
# o & 3 weF auAT F
&1 Fifow w3 wfgy & oA &
vee W ged deT ¥ fear & 0 F
et § 39 e T A i
& aadt @ a1 g gE I W
ST EN | AR A 9T 9T & At

[RAJYA SABHA]

House stands

adjourned for
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aga & T WIHE F WA 9 ATy
e F AW Al Aot 6
e e &1 sy | afae afEr
FRIYSIT T 31 OF 759 &) ATt
gfezgor & @A wifed | o o T
drvd § e S St T A s A
g 3 o A A I S w9
gu A (g =z {EFL FAT AL |

qegvfa wEEF 7 w9 "o §
qiy @y & atarfar femn Fae ®
Fg 2 | 9% TRM, a9 &1 qviaw
frram ey 9% &1 99F #1§  SeeE
i fFmd | IO 9T 0F @ a7 AT
et 4 fF o e w1 O
TV F1 AT AT AFT FT TLIFT
T FCFA T T grariors e § gaer
arar s | afe wa et feafe g
AT gag g & & owm dmm W
arfsrs frrdaor &7 garm § Afer $57
& TEEF FT ARG Iead AFTHTGT
Fga oy | F o s g
TR A T AT F BIE q@l
fem &1 7% fr s & <o T aifam
FAT AGATE TH & A8 | afz gaat
A fre a% ot av g F wrad
g | 7ET wE afew AR e s
uF dgd &1 WHIT aRedT A g w4
& farr e w8, e fawr o &€ ant
& wEHT TT GAT B, I qvEH § A
FogTe #r o Aifa &, oo gaT ¥
W # T anx 39 e fen
WY WA, T aTe # WY gF WS 69
g foomr & 1 & wow v §
AT T{AFT ERN | ACETT A
difet ¥ o ofady g &, & Tav
7@ wra, @ i fawm @ fF st
qrét 7 it aq < qrET 8, IH I
g qmr w2 e oag
¥ g qga Fawr g fear ar
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# wmm wom § R oA mm e
W W # g qawt gveEe s fe
¥ gET I Aty @ o g
o ware & 37 At ® o e
| 8

wgafF S T HgT wfeqm ¥
Tl vy = #7 2 Fr 2w ¥ Framser
wfde s fae 921 @ # o awer
FATE #2T 7E1 § a47 fZar w7 ararawr
AT T E 1 FT AN A F ey 7 fefy
W H AT-HIT A @TL qET wd S
St uF agy & guharr fafr ¥
# g wwr g avwe gw fafy
FT FFAT A WEAAT FE G AT AT
T AEAH H JAEN FIAT E AT F ATy
4T | Fy favary & g o A
W1, Tz WA oft T A7 vy A Sfr Ay
I F94T T AT T qegeT 7 @Y
A wey WAy s ant e
TAATEA FEAT |

A FAIL ATHA FF avg F faEn
F gzA Wt o o feEae
g St #1 e avw F gEw wer
e, oA 4% ¥ ¥ awg ¥ 7,
g g7 & gEE 2 ) I AT
gea #ifz F1 @afes a1 917 7 o5
fr-e=md st @ 9 Td 997 &1 I
= #n, § awaar g 5 ooF aga @
za F1 a9 g | wre fog qvg & oot
H 2 qr 294 ¥ AT W § I9% qvaed
¥ gH wedrar & oarar aifzr arfs
T @ A gz wiEer ¥ o7 97 )
FATL 39 | ST o oAl 41 § IAw
w=d q7E & grar faw, a7 am qaenw
1 Fadr Sfed | FYETC T AN AT
A7 fiy =7 & Fmar anfed i fae
At s ofear § s s s
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[afr 2ra? frae faat ) __
Yamror § AT ST AT A GIEATET |
e T w & forn sarar gfew o o
=gear & 9% A1 FAT ArfEd |
sifadi & qeEr &1 gawd q1 gar g &
afer T AT 1 ATY BWIL AW K S
qu@E A1 AT § AT IEE WET
ST W AAT FW FAA §, IANT GLAT
F wraes § oY FCETCHT Q0 AMfre g
afedr st @ wvaed ® 9AT dreEr
T Wk aAE W AEr |

o ST 8§ F§ aeg w1 fgar &
AW & | AT A AT "ac s
7 aga @ et 3 fwoaw ¥
26 A & araw 9F & fa A7 e
AT 92 & FEET famaw I § AEEE
T awEar | Gt wd g g fr §9
TR Y FY AN G AT A AAT FAT
@ X fr 26 St F faT 57 awg A
qzar 71 aar fave =orfEaai o qar
ferdie 3 F SR 9% 21 gwar fwar 9
¥ @za & awe ag Fgar Awgar 5
AT % faamdt o9 480 9 a3l

agT I8 aw@E # qFAW ogAr | H |

wro Far § & awFe 3w waew 7
wedrAT i fase w0 | T 5w
9w F1 ATE Wiaad & gfednr @8
¥ W F T A W AT AZ WA T
T f gw 9t §O =R # 9 W AT
{ wAA qFA § e IAR A4G F AT A
a1 3 A% A waar 2w § Ay
qEE FEI | AT AW W aEgaE w6
Jad ¥ @ E 1 WA 9T wfew &
Tt s @1 &, F47 9¢ fog e A
o7 TE & W7 e H areardy fafefaan
FT A 9T UF FAT a0 91 @R E |
Tarmsfaradtamadi &1 @
ardr qfdfeafadt & s & g@R o
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ZATAT ST AEd | AR W &
weaea # o fafree Ao awet arfedr
arf ot famer feafiy gt 3w & amm,
feam & a4, dar @ wf & Iww
Zgar & avg qErEAAr fear an @®

UOAT WO AETA FIA d TR
& qg frdam #om e § fe gardy
gwT § fam 99 w7 ara F
afefeafeert &1 qamaem faur 3a% fag
# gagraarg 2T g | & wmwEar §
for ma o gaT% AMF AT Ay aweETH
g, odF wmr & "wer §, wer A
Fv% & arel A AET # 9 A1 g
qHEITE ¢ I qeae 2w v fafas
gifedt & o fawE famer
gAwr wmw A7 famre fawwr
FH T AG AT GEEATH] FT
FTAr Afzn | 7 wwwar g ga ana
AW F AR A AT § TR 2w
FEAT A AAWF & | §9 ARAH
adr # fow . ow o wa @, 0w
e gfewr 39, a8 939 § mAEs
& | gT UF WEA B GH & gfe
FI0r & ZagA 2w ¥ Fory v firg g |
gafar ¥ www & aqdw & fr
I ARETAT w1 famewT Wy #
TTET F1 A=E] T § GAATTAT | 09T
# wraeg § o gy difa & ar wiaey §
a1 @ I e § faew s ®
HEAWFAT F | 7 9T AT GRen &
F% aal &1 fava aqr qedrwm @
Tt & W1 uwT frawor feg s
g, T WWE H arE % ad
dgrdqel AT ® o fasorc-fawed
F@E g A7 it wfgw
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ATHI T A 4% 1 fFar 2 39%
for & 37 qard 31 § o7 73 ¥
aemfaa gzt 7 fEga & s@Ear
Z ¥ =89 zT 93 & 9 wawr foar 2
AT FAREA F | F g K@
afaer § gare 3w F Fraw St fr T
awear st fafaa ofegt aar fafaa
AT T I IAET QO qEAN
el g
The Question was proposed.

SHRI R. T. PARTHASARATHY
(Madras): Madam Deputy Chairman, I
consider it a privilege to be called upon to
second the Motion of Thanks to the
President of India for his Address to the
members of the two Houses of Parliament
that was moved by the hon. Mr. Mirdha:

That the Members of the Rajya Sabha
assembled in this Session are deeply
grateful to the President for the Address
which he has been pleased to deliver to
both the Houses of Parliament assembled
together on the 12th February, 1968.

The Government deserves, Madam Deputy
Chairman, the congratulations not only of the
members of this House but of the entire country
for its manifold achievements in the field of
agriculture, industry, technical education and
the careful manner in  which it has planned
our economy though the achievements have
been  very moderately given expression to in
the President's Address. The President
vividly echoed the feelings of the right-
thinking men all over when he referred to the
conflicts and violence that are caused in this
country in the name of religion, language and
community. We have been set to think,
Madam Deputy Chairman, more deeply on this
vital question that affects the very
foundations of our democracy  Today we
are at the crossroads  The success of our
democracy hangs in the balance. The Central
Government is put to the severest of tests that I
feel that only a firm as-
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sertion of national leadership could save
democracy in this country. What has been
happening in  West Bengal during the past
ten months and more and what has been
happening in other States as well
following the West 1 Bengal model, has
resulted in the' gross abuse of democratic
means ending in lawlessness and violence.
The question on everybody's lips today is:
What has happened to law and order in the
States of India? Many State
Governments, I am sorry to state,
Madam, have failed in essence and in  spirit,
and in  technique as well to protect the
citizens from the violent activities in which
others indulged and as a result of which they
have suffered a lot. The evil effects as 1
see—and I am prepared to point my finger at
the Left Communist Party of India whose
ideology is well Knovra and which  believes
in violence, In chaos and in confusion—are
the result of what I would call their extra-
territorial loyalty, and I feel that unless and
until  that ideology does not find a place in
our country, unless and until the
Government  of India takes  a very firm
line igainst the Communist Party of India,
maybe the Right, maybe the Left, as the case
may be, I am afraid democracy will be rooted
out of this country.

SHRI DAHYABHAI V. PATEL
(Gujarat): What about the communists in
your Party who are sitting with you?

SHRI R. T. PARTHASARATHY:
Madam, I was referring to the problem of
law and order and I would like to make a
humble suggestion to the Government of
India which, I believe is the only way by
which the law and order problem, within the
terms of the Constitution, can be dealt with
carefully and efficiently in the various States
of India. The only way by which the
Government of India can save the country
from disorder is by establishing or
developing a powerful, large Central reserve
police force
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recruited from all the States' personnel and
putting them in large numbers in every State
in India, without that particular State's
personnel  in that particular State. If they
do it, they would  function as a sort of
second line to our Armed Forces, sup-
plementary to the local police force and
complementary to the Army itself as a second
line of defence, it will set right matters in
the various States of India and ultimately
deliver the goods. The position in West Ben-
gal and Assam and the position  in Kerala
and Madras are depressing. [ would say with
reference to Madras, the State from which I
come, that . the position of law and order is
very unhappy and the Government is almost
in a position of  helplessness. Whether it is
wanton or otherwise, I am not prepared to
comment on that, but they have exhibited their
weak-kneed policy in Madras State during the
last three or four months. Now, in Madras
the DMK kindled the students to start the
language agitation. The movement having
passed on from the hands of the students to
the hands of the anti-social elements, the
Government is finding it extremely difficult
to carry on the normal administration of law
and order.

SHRI V. V. RAMASWAMY (Madras)
The Congressmen are doing it-

SHRI R. T. PARTHASARATHY: I
have got a right to speak about my
Government. The Madras Government is
as much my Government as it is yours, as
there is no doubt that I am a citizen of
Madras. Now, Madam Deputy Chairman, I
would like to sound a note of warning and
a stern warning not only to the DMK
Government of Madras, but also to other
State Governments in India. If they are
going to make use of the student
population as tools and as levers to gain
their own political ends, there will not only
be an end to democracy in this country, but
ultimately we shall be going and Mad-
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ras will be going the Indonesian way and I do
not want that to happen because I have
implicit faith in democracy. It is time the
Central Government took strong measures
against Governments in Madras or Kerala and
maybe even against Bengal and Assam, and
this is the time when the Central Government
leadership should assert itself if India is to be
saved and democracy is to be saved in this
country.

SHRI M. V. BHADRAM (Andhra
Pradesh): Why not in Andhra?

SHRI S. S. MARISWAMY (Madras) : 1
would request my hon. Mend to resume his
seat for a minute. Let me put things right; In
Madras now if there is any lawlessness, it is
the creation of the Congress President, Mr.
Subramaniam, and nobody else.

SHRIR. T. PARTHASARATHY: Madam,
the President was pleased to refer to the
agitation as a result of the formulation of the
language policy which he said, very rightly,
has been directed to strengthen the unity of
the nation. I crave your permission to read
one sentence from the President's Address:

"It is Government's earnest hope that all
controversies about language will now be
ended. Whatever practical problems arise
in the implementation of our language
policy and programmes should be approa-
ched in a spirit of understanding and
mutual accommodation.”

Madam Deputy Chairman, I would take this
opportunity of appealing to my Hindi
brethren, those belonging to the majority in
this country, that they should come forward
with magnanimity and generosity, and allay
the fears and misgivings of the non-Hindi-
speaking people, their fears and misgivings
have arisen as a result of the passing of the
Official Language Resolution—I am very
careful in my expression; Viz., the Official
Language Resolution, and it is up to them to
remove the heavy burden,
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the unequal burden that has been cast upon
the non-Hindi-speaking people.

SHRI V. V. RAMASWAMY: I want to
know whether the hon. Member welcomed
that Resolution in his previous speech.

SHRIR T. PARTHASARATHY: Please
go through my speech, if you have any
doubts on it. The non-Hindi-speaking
people should not be made to feel that they are
third class citizens. The widespread and
continued agitation for the last three
months and more in Andhra.Pradesh, Mysore
as well as in Madras, is a revealing index
of the bent of popular opinion especially
against the Resolution on language, even
cutting across party barriers. The  picture,
which the framers of our Constitution
envisaged years ago on the language issue, has
been totally eclipsed today and we have to
face a new situation under changed
circumstances. The problem has assumed
alarming proportions and has to be tackled
delicately and with wisdom and with
the sole objective of preserving the unity
and integrity of the nation and nothing else.
The students of  the non-Hindi areas view
the language Resolution as a matter of life
and death for them. They genuinely feci that
if it is implemented they will be outweighed,
outmanoeuvred and out-serviced in  the
Union  Government Services and that their
future  will be blighted. I have been taking
an abiding interest in this very subject ever
since I became a Member of this august House
and I pick up courage to plead with the Prime
Minister, and I make a fervent appeal to Mrs.
Indira Gandhi, whose sympathies for the
non-Hindi-speaking people are well known,
to exhibit the  great qualities of leadership
which she has derived from her father
Jawaharlal Nehru and take a bold ...

SHRI DAHYABHAI V. PATEL: By
consulting Kosygin.

SHRI R. T. PARTHASARATHY: . . .
step to suspend the implementation of the
language Resolu-
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tion. This would not only put an end to the
growing suspicions and agitations all over
the country, but would also create a healthy
climate in which leaders of public opinion
may sit together with the Prime Minister and
evolve an acceptable solution to this vital
problem that affects the very life, existence
and the future of our youngmen all over the
country. I do hope that the Prime Minister
will do the needful in the matter and this
should be done without any further delay.

It is gratifying to note in the President's
Address that , paragraph has been devoted to
the importance  of science and technology
and atomic research in the matter of
developing our economy.  This has a direct
bearing on the language policy, of the
Union Government as well as that ot the
States. I would, therefore, appeal to
everyone, not only in the Union
Government but also in the various
State  Governments, not to be shortsighted
and not to develop what I would call a
tribal outlook for giving up English. In
the field of atomic research, in the field of
science and in the field of technology, English
has come to stay and English will stay.
Whether people want it or not, there is no
escape from that position and in our tribal
outlook let us not hate the English
language, which has given to all of us the
benefits of scientific education. Ultimately, if
we do that, we will isolate ourselves and go
down and down until we are forced to sign a
petition of intellectual insolvency. I
would not only condemn the U. P.
Government for taking a decision to give up
English as the medium of instruction at  the
University stage, but I would condemn
with equal vehemence the Madras
Government's decision to give up English and
adopt the Tamil medium at the University
stage, which is going to ruin the entire
younger generation in the State of Madras. |
hope wiser counsels will prevail in the
Madras Government and that they will
rescind this step and give the
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life and a new energy to play a great part in
the future of our country.

Madam Deputy Chairman, the Government
deserves all congratulations for the manner in
which they have manned the defences of our
country, efficiently planned both in the front
and on the productive side. I had the honour
to visit the Chinese border :in Sikkim along
with elevten other Members of Parliament,
and I might take this opportunity to say that
our defences are wonderfully established, and
the enemies can never penetrate whatever
may be their strength, seeing the manner in
which our jawans and our officers are getting
on; it is something that deserves the
congratulations not only of this House but of
the entire nation.

Madam, this policy of our defence in my
view has a great bearing on the policy of our
foreign affairs. Whereas the Government's
foreign policy could be described as aiming
at  peace through non-alignment, the success
of non-alignment could well be perceived only
if it is used as a means and not as an end in
itself. It is of cardinal importance that to
make our foreign policy more dynamic, a
reorientation of it should be thought  of and
worked out carefully. The success of our
defence policy not only very much depends
upon our foreign policy but it depends more on
the stability of our own Government, and hence
the two should be treated as twin objectives

and only such a course would make our
defences impregnable and  our  defence
production plan self-reliant.  In the suc-

cessful formulation of a defence plan and
programme the youth of  the country must
be fully utilised and this can be made possible
of achievement only through the  N.C.C. and
A.C-C. Madam, it is tragic that the Madras
Government should have thought it
necessary to suspend  the N.C.C. and the
A.C.C. on the issue of

[RAJYA SABHA]

on President's Address 560

I the language of command, a very unwise but
dangerous step of which the Central
Government should take serious note. The
future of our defence and the future of our
young countrymen, are intertwined and
interdependent, and there can be only one
approach to this, and that is an integrated
national approach. We must resist any
attempt at isolationism and separatism from
whatever quarter it might come.

Madam, I come to the concluding j portion
of my speech and I must say that I was deeply
moved when the President referred to the
national problems and appealed to everyone to
keep the national problems above party
politics. This is an epoch-; making suggestion
coming from the highest authority of this land,
one who himself is not only a great statesman
and scholar but who has gone through the
travails and tribulations of the freedom
struggle, and I am sure this appeal of the
President of India will go into the hearts and
minds of every Member of this House and
every countryman and that we shall do our best
to uphold the dignity and the stature of our
nation and preserve the great traditions which
belong to us.

Madam Deputy Chairman,  there is only
one suggestion which 1 would like to make,
and that is about showing respect to the
Constitution, the National Flag and the
National Anthem. Whatever may be the
differences of political parties, whatever
may be the ideological differences
between the various sections of the people, 1
would declare here  and now that there can
be no compromise on this question. If
anybody in India—whether he comes from
the Himalayas or  the Cape = Comorin, it
does not matter—is going to show disrespect
to the Constitution, the National Flag or the
National Anthem, I would plead with the
Government of India to promulgate a law
by which that particular person could be
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tried for an act of treason and nothing short
of it. It is up to us, the Members of
Parliament and the Members of the
Legislatures, to set an example to the whole
country as to what they should do and what
they should not do and how they should
preserve the hard-won freedom of our
country, the hard-won unity of the people,
and uphold the dignity of the nation as a

the Addres; has failed to declare (a) the
acceptance of the recommendations of the
Administrative ~ Reforms  Commission
which are devised to make these
enterprises function more efficiently by
giving them maximum autonomy from
interference by the politicians and
bureaucrats in office, and (b) a readiness to
restrict the establishment of new State

whole. enterprises.'"

I have very great pleasure and I deem it a
privilege, Madam, to second the Motion
moved by the hon. Member, Shri Mirdha.

be

4. "That at the end of the Motion, the following

added, namely:— 'but regret that while

referring to the question of reorganisation of a
border State like Assam, no reference

THE DEPUTY CHAIRMAN: There are whatsoever is made in the Address to the
108 amendments which may ba; moved at deplorable attack on Indian citizens of non-

this stage.

Assamese origin and their  property that took
place in broad daylight in Gauhati and

SHRI DAHYABHAI V. PATEL: Sir, I other places in Assam on Republic Day, the
beg to move: 26th January 1968, resulting in a large

2. "That at the end of the Motion, the fol | the

number of them becoming homeless and in

destruction of property worth crores of

owing be added, namely:— rupee; s a result of the denial of even

'but regret that while dealing
complacently with the food situation,
the Address has, surprisingly, failed—

the

(i) to announce the removal of
zonal and other barriers to the free
movement of foodgrains and
foodstuffs throughout the country
which had been imposed by reason,
of an acute shortage that no longer
persists;

(i) to announce the end of the
policy of compulsory monopoly
procurement;

(iii) to propose concrete measures
which would provide incentives to
the farmer to increase production in
order to cope with the rising popula-
tion." "

3. 'That at the end of the Motion, the following
be added, namely:— <but regret that whi'e
referring to the need for raising the efficiency
of state sector enterprises,

¢'ementary protection to those who were left at

mercy of the mob.*"
5. "That at the end of the Motion,

the following be added, namely:—

'but regret that while referring to the
prevalent unemployment, there is no
mention in the Address of concrete steps
to provide employment opportunities by
encouraging productive investments.'"

6. "That at the end of the Motion,

the following be added, namely:—

*but regret that while referring to the
conflict in Vietnam, the Address (a)
repeats the sterile appeal for an
unconditional stoppage of the bombing of
North Vietnam at a time when North
Vietnam and the Viet Cong, have
intensified their attack on capital of South
Vietnam and other places resulting in large
losses of civilian life and (b) has in this
manner
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shown an utter lack of apprecia.

tion of the reaj nature of North
Vietnamese i

7. “That ut the end of the Motion,
the following be added, namely;—

‘but  regret that while refer-
ring to the movements for libera-
tion of people from colonjal ryle
in the southern part of Africa,
the Address fajls 1o refer to the
brave struggle of the People of
Tibet for the liberation of their
country from Chinese Communist
domination’»

8. “That ut the end of the Motion,
the following be added, namely:—

‘but regret that while content-
ing itself with a platonie hope
that the ties between India and
the countries of South and South-
East Asia will be further streng-
thened, the Address makes no
concrete proposals in regard to
filling the vacuum caused by the
withdrawa] of British power from
‘the region and the developing of
a system of regional collective
security among the countries of
South and South-East Asia against
the commopn menace of Chinese

.. Communist expansionism.’ "

[The Amendments ulso stood in the
name of Sardar Ram Singh.]

SHRI A D. MANI

(Madhya
Pradesh):

Sir, I beg to move:

9. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
does not contain concrete pro-
Pposals to solve the problems creat-
ed by the divisive forceg in the
name of region, language or com-
munity, which are destroying the
unity of the country,'"
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19_- “That at the eng of the
Motion, the following be added,

namely:—

‘but regret that the Address does
not contain, in particular, any
proposals capable of implementa-
tion which seek to reconcile the
serious differences of opinion bet-
ween the Centre and the States
on the Official Languages Act
recently enacted by Parliament.'"

11, “That ut the end of the

Motion, the following he added,
namely:—
‘but regret that the Address

does not reveal an adequate
awareness of the serious danauer
to the stability of Parliamentary
institutions by recent develop-

ments in West Bengal, Bihar and
Punjab'"

12. “That at the end of the
Motion, the following be added,
namely :—

‘but regret that the Address
does not contain  schemes to
remedy the staggering problems
of unemployment which threatens
to undermine the very fabric of
the community,’"

13. “That at the end of the
Motion, the following be added.
namely:— ,

‘but regret that the Address
does not contain suggestions for
the solution of the West Asian
crisis based on the just claims of
Israel for the recognition of its
territorial existence,”

SHRI MULKA GOVINDA REDDY
(Mysore): Sir, I beg to move:

25. “That at the end of the

Motion, the following be wudded,
namely:—
‘but regret that the Address

makes no mention of the grave
threat to the nation's unity and
the growing sense of Insecurity
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felt by the large sections of cin | zens

and measures to combat those
tendencies.'"

26. "That at the end of the
Motion, the following be added
namely:—

'but regret that the Address makes no
mention of the grave threat to the
Constitution as evidenced by flagrant
abuse of tlte powers of the Governors in
the matter of appointment or removal of
the Chief Ministers."

27. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no men. tion in
Address of the grave malaise in the
nation's economy as evidenced by
recession, rising prices unemployment,
growing disparity in the income, and
measures to combat or alleviate the
sufferings of our people.™

28- "That at the end of the Motion, the
following be added namely:—

'but regret that there is no mention in the
Address of any measures to redeem the
pledges taken by Parliament to liberate
the territories occupied by China and
Pakistan."

29. "That at the end of the Motion, the
following be added namely:—

'but regret that there is no men -tion in
the Address of the deterioration in the
socio-economic conditions of Scheduled
Castes, Scheduled Tribes and other
backward classes of our people and mea-
sures to bring them up at par with others
in the society."

(The Artcndments also stood in the names
of Sarvashri Triloki Singh, Banka Behary
Das, J- Venkatappa, R. S. Khandekar and
Niranjan Singh.)
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SHRI NIREN GHOSH (West Bengal) Sir, I
bag to move:

30 "That at the end of the Motion, the
following be' added namely:—

'but regret that there is no men-lion in
the Address of the failure of the
Government to finalise the Fourth Plan."

31. "That at
Motion, the
namely:—

the end of
following  be

the
added

'but regret that there is no mention in

the Address of the failure of the

Government t0 nationalise General
Insurance.' "

32. "That at the end of the
Motion, the followingbe added
namely:—

'but regret that there is no
mention inthe Address of the
failure of the Government to
settle the  dispute about the
future of Chandigarh.'"

33, "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to implement in full the

recommendations of Khosla
Commission  Report  for  Delhi
Policemen."

34. "That at the end of the
Motion, the following be added,

namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to give assistance to state
Governments to enable them to P
dearness allowance to their employees at

par with the Central Government
employees.* "

35. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to ban
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LIC., oil
public

automation  in
panies and various
sector undertakings."

36. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to fix a national minimum
wage based on ihe recommendations
made by the 15th session of the Indian
Labour Conference-'""

37. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the faiiure of the
Government to include Cochin Shipyard
in the Fourth Five Year Plan."

38. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to continue rice subsidy to
Kerala State-'"

S9. "That at the end of the Motion, the
following be added namely:—

'but regret that there is no
mention in tne Address of the
failure of the Government to
allot sufficient funds for the de

m

velopment of Kerala.

40. "That at the end of the Motion, the
following be added namely:—

'but regret that there is no mention in
'he Address of the failure of the
Government to declare a moratorium on
foreign debt repayment.' "

f RAJYA SABHA]

com- |
and private
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"That at the end of the Motion, the
following be added namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to stop importing PL 480
cotton despite foreign exchange diffi-
culties.'"

42. "That at the end of ihe
Motion, the following be added
namely:—

<but regret that there is no mentu n in
the Address of the failure of the
Government to stop police verification in
public sector undertakings.'"

43. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to compel the newspaper
managements to implement the wage
board report for working journalists and
non-working journalists.' "

44. "That at the end of the
Motion, the following 'be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to find out an amicable
settlement of the language question in
India."

45. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to condemn U.S. aggression
in Vietnam.' "

46. "That at the end of the
Motion, the followingbe added
namely:—

'but regret that there is no mention in
the  Address of the
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failure of the Government to prevent the
South African represen- I tatives from

participating in the I UNCTAD-II

conference."

47. "That at the end of  the
Motion, the following be added 1
namely:—

'but regret that there is no mention
in the Address of the vindictive
attitude of the Government towards
West Bengal."

48. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention
in the Address of the failure of the
Government to distribute waste land to
the agricultural workers and poor
peasants."

49. "That at the end of the
Motion, the following be added
namely:—

"but regret that there is no mention
in the Address of the failure of the
Government to put an end to
differential treatment given to jawans
and officials in the army." "

50. "That at the end of the
Motion, the following be added
enamely:—

'but regret that there is no mention
in the Address of the failure of the
Government to establish
ambassadori'al relations with the
People's Republic of China."

51. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention
in the Address of the failure of the
Government to ban the activities of
fascist organisation like Shiv Sen'a in
Bombay."

52. "That at the end of the
Motion, the following be added
namely:—

"but regret that there is no .mention
in the Address of the

[ 15 FEB. 1968 J on President's Address 570

failure of the Government to recognise
the German Democratic Republic"

53. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to condemn the
establishment of U.S. Military tese in the
Indian Ocean."

54. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to fulfil their assurance to
the staff of the Telephone Revenue Ac-
counts office that they will be absorbed
in the other P. and T. units of the
Telephone Districts in New Delhi and
Hyderabad."

55. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Addres; of the failure of the
Government to stay the orders of the
Postmaster General, Madras Circle,
Madras, who has resorted to reduction in
the strength of the peons in his offices."

56. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in the
Address of the failure of the Government to
meet the representatives of the All India
(Posts and Telegraphs) Administrative
Offices Employees Association, to negotiate
on their demands submitted on the 23rd
October, 1967."



571  Motion of Thanks

[Shri Mulka Govinda Reddy.]

57. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to put an end to the
country's dependence on foreign food-"

58. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to protect the existing
conditions of service of the staff of the
Telephone Revenue Accounts Offices
resulting in pecuniary loss to them due to
the non-protection of the present
emoluments drawn by them and their pay
scales."

59- "That at the end of the Motion, the
following .be added namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to grant independent status
to the Postal Stock Depots in each Circle
which is causing hardship to the staff."

60- "That at the end of the Motion, the
following be added namely:—

'but regret that there is no mention in
the Addres; of the failure of the
Government to stop the Heads of the
Telephone Districts in New Delhi and
Hyderabad from resorting to reduction in
the staff strength of their respective
offices."

61. "That at the end of the Motion, the
following be added namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to give

[RAJYA SABHA ]
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the promised monthly quota of 75,000
tons of rice to Kerala."

62. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to adopt a national food
policy."

63. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to *grant adequate funds for
development of fisheries in Kerala."

64. "That at the end of the
Motion, the following be added
namely:—

'but regret that there is no mention in
the Address of the failure of the
Government to release all political
prisoners "Bengal.' "

(The Amendments also stood in the name of
Shri Arvindakshan Kaimal.)

SHRI REWATI KANT SINHA
(Bihar): Sir, I beg to move:

65."That at the end of the

Motion, the following be added

namely:—

'but regret that the Address does not
mention the following facts, namely:—

(i) that after the adoption of the no-
confidence motion against the Sanyukta
Vidhayak Dal Government in Bihar, the
Governor, by violating the provisions of the
Constitution, administered the oath of office
of the Chief Minister to Shri Satish Prasad
Sinha for merely two days, nominated Shri
Bindhyeshwari ~ Prasad =~ Mandal  to
Legislative Council on the ad-
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vice of the interim Chief Min-
Shri Satish Prasad Sinha
of article 171,

Shri Bindhyeshwari Prasad Mandal;

(i) that the Governor of West
Bengal installed Dr. Prafulla Chandra
Ghosh as Chief Minister by dismissing
the U.L.F. Government without
ascertaining its majority in the
Legislative Assembly, leading to a
constitutional crisis in Bengal;

(iii) that the Governor of Punjab
administered the oath of office of
Chief Minister to Shri Lachhman
Singh Gill despite the fact that Shri
Gurnam Singh claimed a majority in
his favour;

(iv) that President's rule was
enforced in Haryana despite the fact
that the majority was in favour of Rao
Birendra Singh's Ministry;

(v) that the State Governments have
not been able to grant dearness
allowance to their non-gazetted
employees admissible in terms of the
recommendations of the Gajen-
dragadkar Commission for want of
sufficient financial assistance from
Central Government, as a result of
which agitation by employees in every
State is becoming more and more
violent, and particularly in Haryana
where they resorted to strike;

(vi) that no laws regulating the
appointment and service conditions of
Government employees in pursuance
of article 309 of the Constitution have
so far been enacted even after
eighteen years of the coming into
force of the Constitution;

(vii) that Government employers

have been deprived of Irade union
rights-""

[15 FEB. 1968]

i ister,
' in violation
and then administered
the oath of office 0.F Chief Minister to

mention the present sett |
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#fTTe, & s v g

66. "TFTE & T | faefata
STET WA, AT —
frgax & fr wfamr § s
#aeg fadndr @t #v afafafagt
T A & AU, 26 AT F
MeErEr § gu wfwsme, amm |
ifFemifral 1 gw9s & vow gy
e F1 AGT IAF] UAT FI94 &

gl

ttSHRI SUNDAR SINGH BHANDARI

(Rajasthan): Sir, I beg to move:

66. "That at the end of the Motion, the
following be added, namely;—

'but regret that the Address does not
mention the activities of
anti-national  elements in  Assam,
disrespect to the National Flag, the acts
of arson in Gauhati on the 26th
January, the threat
posed by the infiltration of Pakistanis
into Assam and the steps for dealing
with them.' "]

67. “weara F uva ¥ famfafas
SITET S, HAT —
‘frg @z & & wfaamor &
i ufirr § fammmer awdi
feafa we e g7 sw@ afoomt
I IUMET FT  Feerd qE0 Far
g

f[67. "That at the end of the Motion, the
following be added namely: —

'but regret that the Address does not
English

translation.
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[Shri Sunder Singh Bhandari]

Asia and
and

rlous situation in East
repercussions on India
suggestions to face it.' "]

68. "TEAE & weT § fefafas
SIS S, WA —

o &% & f aifeaamoor %
TR AL AW FT UF @I AT
T F AL H O TEN F@T T
gl’”
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70 “gENT & "o 4 faeqafag
”g.l qﬁ: qu.‘l :——

frgaz & f& wfaamor ¥
AT & & FeRiT § ]
W g% aeafas st & 4
HEATHT WA F O 7€ FEE
AT g qar 3% O ¥
mg””

t[70. "That at the end of the Motion, the

t[68. "That at the end of the following be added namely: —
Motion, the  following be  added
namely:— 'but regret that the Address does not mention
the loss <of crores of rupees suffered by indus-
tries in the public sector on account of the wide
gap between estimates and actual performances
‘but regret that the Address 44 the steps for avoiding such-losses.' "]
does not say anything about the
jormation. ‘of @ single f?f’d.fm’e‘ 71, ‘g & ww i Freafafaa

69. "TEAE & e
SiTET S, WA —

fretffas
frqazd fr wfam i !
S W aiffEE & wmams |
T & HIOT W AT T F |
fear srar w17 7 &7 @H W
FAEr FT AHAT F F for |
A S qET FEATE #OFE |
waa famr war &0 |
tL69- "That at the end of the Motion,
the following be added namely: —

'but regret that the Address does not
take note of the situation arising out of
the threat to the security of the country
on account of the aggressive designs of
China and Pakistan nor does it indicate
the steps to be taken to face this
challange-""]

t[] English translation.

SITeT ST, Wt —

g aad o afeamor
T ST arowe ST
T AT AR TR T T
qAT WA HHIT AT U
Al F AT ¥ T A
Lk

t[71. "That at the end of the-Motion, the
following be added namely: —

'but regret that the Address does not
mention the repeated violations by
Pakistan of the Tashkent Declaration and
the concrete steps wnich the Government
of India should take in regard to such
violation.' "]
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72. ‘s & we i fefefaa
Gﬁ_ngJ ﬂ‘“ﬁ’“"

‘g @z g fF wisramaor %
T AT TR & FAATNAT
F WEME 9 K A€ uEHraAr
oA 39 yaaar &1 feEra
AT FH FLA HT AEAET FAATET
mrE’”

t[72. "That at the end of the Motion, the
following be added namely:—

'but regret that the Address does not
mention the wide disparity between the
dearness allowances of employees of the
Central Government and of the various
State Governments or the action
proposed for removing, Or minimising
that disparity.' "]

73. ‘v ¥ e ° favA-
fafaa Az s, wafy —

‘feg @7 2 f& afawmr &
AT ¥ I wlawrieai ¥ =
qIHT AT OJHE &
-1 AT F7 ITH AT
AT & TATT FT A JeAq
gt v 247

t[73- "That at the end of the Motion, the
following be added namely: —

'but regret that no reference has been
made in the Address about steps to
remove gradually the impact of western
culture prevalent among the high
officials of the Army and to propagate
Indian culture among them."']

[ 15 FEB.
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74, "gEE F w7 fReA-
ferfaa e 9@, wfy —

‘famg @z 2 fF sfesoor &
aw AT gar & fey ® Agow
aar & fasare & fac sy
a A Faal & fadw ad
far amar 20"

t[74. "That at the end of the Motion, the
following be added namely:—

'but regret that the Address does not
indicate steps for expansion of the
auxiliary force in the interest of the
security of the country."]

f[75. "That at the end of the Motion, the
following be added namely: —

75. "9 ¥ W o fAT-
fafaa wgy I, wafg —

Tlbe. -

e 'ﬁﬁ;\_ g7 & & oiramer &

e TEEAC dqU qF ofEa &

wo L CFEAAT GATH ¥ gWdF &7
% frgramr g )

-— e e, e

'but regret that the Address does not
indicate support for the struggle for
Independence by the Pakhtoons and the
East Pakistan.' "]

76. “wEATT & v © fAfatay
HATET A, AT —

g az 2 fa afawmn §
wa dfwi F  ofvard 1 fam
o st & & st AT A
F WA W OF TIGT @19 F fan
TEE &7 gWEW A3 fEar
mar 1"

t[ ] Engnsn tranaianon.
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1176- "That at the end of the Motion,
the following be added namely: —

'but regret that the Address does not
contain  proposals  for bringing about
uniformity in the matter Of giving relief
to  the families of deceased soldiers in
different States.'"].

f[77. "That at the end of the Motion, the
following be added namely:--

77. “seAm F we ¥ faeafeiad
AT Wi, AgiA —

‘firg @z g fF ufqmu 7

#n i sgrex fadY & aa A7 w0

741 39 g W F (o I3

SIH are S T geer™ Agl fwar

mr g o

'but regret that the Address does not
mention the scarcity of I kerosine oil all

over the country ' and the steps to be taken
to meet the situation."'].

78. “@iam & e ¥ fAeA-
fafas siigr a1 wolw —
forg @7 & fr wiwama ®
A § =7 | a1 7595
azr  fagifta adq mar 3%
Framdl =1 faew & arc %
wE d@ed gl fem omm
g

t[?8. 'That at the end of the Motion, the
following be added namely: —

'but regret that the Address does not
make any reference about the fixation
and grant of support price to the
producers of foodgrains-'"].
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79. "g=a F owed o fara-
fatas srey a7, wafa —

foeg @z & fa wfwamm &
e &1 ol wr fadq 75
I TATT 3K Wq T K
AR G F TR 47 oo
.15:'.1" f'i T ot x '

t[79. "That at the end of the Motion, the
following be added namely: —

'but regret that the Address does not
indicate steps for abolishing the special
status given to Kashmir under the
Constitution and to bring it on a par with
the other States."'].

80. ‘“TeNa % wa W e
tefaa sirer s wafE —

fpeg &% 2 f5 wfwarmr §
faudyqat § agdy 3§ "amwa-
Fraar aqr fog w13 wafagi
o AT 95 ZT T & )
F1 oo d agl fearaar g1’ "

t[&0. "That at the end of the Motion,

the followingbe added
namely: —

'but regret that the Address does not
refer to the growing indiscipline and
disruptive tendencies among the students
and the steps to be taken to remove
them."].

81 "“g=ma & wea # fAes-
fafes sver I gy —

e 8z & v swfiwmgor &
o(ifausy waqr Wew W@y o
a7y zd Fo78 aqrEw wAET Y
ET FIF & INLY 1 IFwa AFf
foar war & V'

t[ ] English trapslation.
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f[81- "That at the end of the j Motion, the
following be added, | namely: —

'but .regret that the Address does
not  mention the increasing
unemployment among engineers and
others and the steps for solving, this
problem.""]

IThe Amendments also stood in the
names of Sarvashri V. M. Chordia
and Niranjan Varma]

SHRI V. M. CHORDIA (Madhya
Pradesh): Sir, I beg to move:
8. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
make any mention of the desirability
of establishing diplomatic relations
with Israel with a view to adding to
the number of countries friendly to

India.'"
83. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
mention about the need for the
attainment of independence by Tibet.'

"

84. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address contains no
mention of the failure | of Government to
fulfil the as- \ surances given in the
Address of the previous Presidents and
the steps to be taken to fulfil them in
future."

{The Amendments also stood in the name
of Shri Niranjan Varma)

[ 15 FEB. 1968 ]

SHRI G. MURAHARI (Uttar Pra-
desh) :  Sir, I beg to move:

85. 'That at the end of the
Motion, the following be added,
namely:—

J
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'but regret that the Address does not draw
attention to the indifference and wrong
planning by Government for—saving
the people from famine conditions in the
country-""

86. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address does not
condemn Government for not accepting the
demand of the Samyukt Socialist Party for
the recruitment 'of a 'Food Army' {Anna
Sena) with a view to expanding agriculture
by bringing under cultivation non-fertile,
fallow, barren and waterlogged areas,
forest No. 4 and other waste lands."

87. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address does not
contain any warning regarding
Government's failure to free the farmers
from old debts and to make available to
them cheap manure, water and electricity
etc., and to the sufferings caused to them
thereby.'".

88. "That at the end of the
Motion, the following be  added,
namely: —

'but regret that the Address does not
express concern about the continued fall in
the per capita national income.'"

89. "That at the end of the
Motion, the following be  added,
namely: —

'but regret that the Address does not
mention Government's failure to check rise
in prices of essential commodities of every
day use."

t[ ] English translation.
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[Shri G. Murahari.]
90. "That at the end of the
Motion, the following be  added,
namely:— \

'but regret that  the

Address does not

draw attention of Government to the need

for establish-

iing a rational balance

between I the prices of essential

agricultural  produce and  industrial

products.'"

91. "That at the end of the
Motion, the following  be added, |
namely: —

'but regret that the Address does not
emphasise the need for irrigating the
unirrigated land by making, extensive

"m

use of minor irrigation projects.".

92. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
draw proper attention of Government to
the need for increasing export of goods

"

produced in the country'.".

93. "That at the end of
Motion, the following be added,
namely: —

'but regret that the Address does not
denounce Government for its failure to
implement the Fourth Plan, thereby
leading to recession, increased economic
strain on the poorer sections of the
people and loss to the nation."

94, "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address does not
throw any light on the necessity for
giving an  appropriate  deamess
allowance and other facilities to the
workers and employees of the public
sector industries and the other services
with a view to raise their standard of
living.' "-

the

j
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95. "That at the end of the
Motion, the following be added,,
namely: —

'but regret that the Address does not
draw the attention to the corruption and
blackmarketing.  prevalent in  the
Government among Ministers and the
administration and does not contain- any
exhortation to the Ministers and'
responsible officers to lead an ideal life in
order to save the society from moral

(X1}

degradation.' ",

96. "That at the end of the
Motion, the following be added,,
namely: —

'but regret that the Address does not
emphasise the need to check the
continuously increasing unemployment,
poverty, dearness, dacoity, murders,
epidemics, immorality, riots and robbery.'

"

97. "That at the end of the Motion, the
following be added, namely:—

'but regret that the Address does not
mention Government's failure to improve the
lot of the Harijans and other backward
classes of people by implementing the report
of the Backward Classes Commission and by
accepting the Samyukt Socialist Party's
proposal to reserve 60 per cent of seats in
every walk of like for backward people
(Harijans, Shudras, Women, Advasis and
poor Muslims).""

98. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address does not
condemn the Government for the riots
which occurred as a result of the wrong
policies of the Central Government
regarding language, caste and community.'
m
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99. "That at the end of the Motion, the

following be added, namely: —

'but regret that the Address does not
condemn undue inter- 1 ference by the
Centre in the affairs I of West Bengal,
Bihar, Haryana and other non-Congress
States and the unholy attempt to topple
the non-Congress Governments and
thereby throttling the Constitution." ".

100. "That at the end of the

Motion, the following be added,
namely: —

'but regret that the Address does not
take note of the failure of Government
to defend the national borders.".

101. "That at the end of the

Motion, the following be added,
namely: —

'but regret that the Address does not
draw attention to the increasing foreign
loans and the increasing, foreign
influence."".

102. "That at the end of the

Motion, the following be added,
namely: —

'but regret that the Address does not
hold Government guilty for non-
acceptance of the demand of the
Samyukt Socialist Party to create a
third Power and a third Camp in the
international field and to adopt a
functional and constructive foreign
policy, nor does it indicate how far
Government's policy to advocate in turn
the cause of American and Russian
blocs has gone against the national
interest."".

103. "That at the end of the Motion, the
following be added, namely: —

'but regret that the Address does not
warn the Government about the harm
suffered by the country by not
following a well-planned and firm
policy in rela-

tion to Pakistan and China in the interest
of the Nation."".

104. "That at the end of the
Motion, the following be added,,
namely: —

'but regret that the Address-has not
warned the Government about those
absurd and irrelevant declarations made
by it from time to time regarding the
solution of the Assam and Nagaland pro-
blems and thereby adding to the unrest
and riots in that area.' ".

105. "That at the end of the
Motion, the following be added,
namely:—

'but regret that the Address does not
draw the attention of the Government
towards the basic mistakes so far
committed by it with regard to the
practical domestic, foreign, educational,
agricultural and industrial policies."".

(The Amendments also stood in the names of
Sarvashri Rajnarain, B. N. Mandal, and
Revati Kant Sinha)

SHRI NIREN GHOSH: Sir, I beg to
move:

106. "That at the end of the
Motion, the following be added,
namely: —

'but regret that the Address fails to
emphasise that only by amending the
Constitution and granting maximum
possible powers to the States in order to
enable the people of the States to fully
develop themselves and fashion their
own destiny without any dependence on
and interference from the Centre, can the
ifissiparous tendencies be checked, unity
of India cemented on a durable basis and
democracy maintained and
strengthened."".

107. "That at the end of the Motion, the
following be added, namely: —

'but regret that the  Address does
not mention the failure of'
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(Shri Niren Ghosh] the Government to
solve the language problem on a
democratic basis by trying to impose
only one of the Indian languages as
official language on the people of India,
thus relegating other Indian national
languages to a secondary position while
at the same time retaining, a foreign
language on an official basis—a policy
leading to the balkanization of India." ".

108. "That at the end of the Motion, the
following be added, namely: —

'but re,gret that the Address does not
sharply bring out the fact that only by
amending the Constitution and giving all
the Indian national languages the status
of link language, can the vital national
aspirations of the people of India be
satisfied, a democratic solution found for
the language problem and democratic
unity of llndia strengthened.'".

The questions were proposed.

SHRI DAHYABHAI V. PATEL: Madam,
we have every time when Parliament
assembles for the Budget session an
opportunity to discuss the happenings in the
country when the President's Address is taken
into consideration. But perhaps during all
these twenty years we have not met under as
distressing circumstances as we meet today.
There is unrest- Law and order is a thing
difficult to find anywhere. Murder has
become as easy as anything. To add to that,
while agricultural production provides a silver
lining, everything else is in a mess.

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OJ
DEFENCE (SHRI L. N. MISHRA):
Including your party.

SHRI DAHYABHAI V. PATEL: The hon.
Minister might hold the mirror before himself
before tiying to criticise others. Madam,
before I was interrupted by the hon. Minister,
I was saying that everything, else is
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in a mess, everything else is in a very jorry
state of affairs, a state of affairs that could
have been prevented. The happenings in
Assam, or what happened in Delhi only a few
weeks ago are matters about which all right-
thinking people would feel ashamed, but
feeling ashamed is not enough. It is necessary
to think and find a remedy.

Madam, I am sorry, ith the greatest respect
to the personality of the President, I have to
say that the President's Address, unduly long,
reads like , wail of an old widow's woe. It is
true, and nobody denies it, that there are some
improvements, perhaps a little in irrigation,
for which the Government cannot take any
credit. It is nature's bounty that after two years
of serious drought, we have had good
monsoons; it is nature's mercy to save the
sufferings of our people. It is true that in
1966-67, agricultural production was only of
the order of 76 million tonnes. This was
supplemented to the extent of 8.5 million
tonnes by import, mainly from PL-480'
assistance. Fortunately, in 1967-68, 1 am told
that production is likely to be 95 million
tonnes. This is no doubt a significant
achievement in agricultural production. It is
good to see that Government have at last
learnt taking advice, good advice, from
whatever source it comes and rice which the
people of this country like BO much Is going
to be a little more plentiful than it has been
before. But What about the industry? Industry
has been under a cloud of recession since
1967. The remedy could have been and
should have been followed, particularly after
the devaluation which has hit our industries
very hard. Relief in the form of reduction of
excise duties was the real remedy. That has
not been  given.  Non-developmental
expenditure should have been cut. That does
not seem to he any serious intention of the
Government to do so in spite of the Ad-
ministrative Reforms Commission and the
reports that are piling up In the files of the
Government. The wholesale price index
rose from 206 in
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December, 19bb to 234 in December, 196"
On the other hand, the price index of
manufactures fell from 166 to 164. The
wholesale price index which was 196 in
December, 1966 went up to a peak of 224 in
the middle of 1967. It has since declined to
207. In a developing economy, while some
rise may be understood, the steep rise that is
taking place in prices is preventing growth
and development. It is causing inflation which
is the greatest burden to the people, to the
industry and to the economy of the country.
The capital market is none too good; it is very
largely due to the measures that the
Government have been following. Bank credit
is in short supply. We have got special
control, another name for very near
nationalisation of the banks, and what is the
result? It is a question of gaya Ram and aya
Ram again. In many banks, it is a case of 'you
scratch my back and I scratch your back.'
There have been some changes in directors. I
do know how that constitutes the avowed
object .. f the Covernment, with which I am
not at all in agreement. Does the Government
want itself to be misled? Does the
appointment of a few people who are
secretaries or underlings as directors in banks
or in commercial organisations according to
the desire 'of their boards or the people who
made room for them, mean social control? Let
us know what Is the real intention of the Gov-
ernment in th'is is. Export trends are not very
encouraging in spite of the devaluation and no
effort is being made to correct this situation.
The policy of the Governmenf of high
taxation is killing enterprise and initiative in
this.

The country is faced with many problems,
particularly the language agitation which
came about by a step perhaps which was
absolutely unnecessary at this time. When all
of us desire to make progress, this sort Of
agitations, two languages or three languages
or one language, create confusion and chaos
all over. Perhaps, it was the Government's
intention to divide the Opposition which was
com-
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bining and pointing out the iauus oi the
Government and giving them difficult time.
Perhaps, their intention was to topple the few
State Governments by throwing this apple of
discord. But what great harm has it done to the
economy of the country? We have so much
work to do in this * country; we have so many
unfinished schemes. Instead of tackling them,
we want after something which after all, is
merely a shadow. Is this country's economy
going down because somebody speaks in
English or somebody speaks in Hindi or
somebody speaks in Tamil?

on President's Address

An HON. MEMBER:
speaks In Marathi.

Somebody

SHRI DAHYABHAI V. PATEL: Marathi or
Gujarati is all right. After all, let us recognise
that language is a medium and let us not make
too much of it in the manner in which it is
soughat to be made out in certain places. Why
have we lost our sense of broad understanding?
Why do we go after things that will disrupt the
unity of this country? We have so many
unfinished schemes to tackle. Are we doing
anything about them? Are we going forward
with what is to be done? There is growing
unemployment in the country. I agree, what are
we doing about it? Now we are told that there
are a large number of educated technicians and
engineers. What are they going to-do? Is any
effort being made to mobilise their services?
No. The concrete method is to employ them,
allow them to form their own cooperatives and
do many of the things that we need quickly.
For instance, one of the most hopeless services
in the country is the telephone service. Have
you ever seen such an inefficient telephone
service in this country after the Government
took it over? We had a very efficient telephone
system and an efficient trunk telephone
system. Why have we allowed it to come to
this situation? And if it is too big for the
Government, too much of a task, why not
allow the private' enterprise to come in and
help you.
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[Shri Dahyabhai V. Patel]

Why not make a combined effort to help?
After all, communication is a means that is
very very necessary. If an important message
does not reach, it means loss to the industry, it
means loss to the Government-Perhaps,
Government does not care because it can pick
out a little more from the tax-payers pockets. It
does not worry them. The Ministers have a
host of secretaries and PAs who go and ask for
numbers of ordinary and trunk telephones and
it does not worry them that the other people
suffer. But do you realise how much of
inefficiency and how much of delay in the
completion of work in business this results?

Madam, we are still continuing, and perhaps
to a great extent, with the fraud of this Rupee
payment. We have been told that these Rupee
payment agreements are to our advantage and
the Dollar is expensive. I have pointed out
repeatedly in this House— no Finance Minister
or any Minister of the Government has
contradicted me—that most of the Rupee
payment agreements are really harder than the
Dollar agreements because they contain a
clause to say that Rupee of so much gold
content. And gold is certainly harder than
dollar. This fraud has been perpetrated on the
people of this country to throw dust into the
eyes of the simple people who do not
understand why things are in this state. Of
course, we go on ¢ paying m'ore and more. Is it
known that some of the countries who deal
with us under Rupee payment agreements are
benefited by this because they get higher value
than they would normally get; it is not
competitive. We do not buy in the free world
In ' the open competitive, market. Under this
Rupee payment system we undertake
agreements which ' should not have been
undertaken. After devaluation this has been
brought about. Has the Government really
made any survey of the loss that has occurred
because of this, and how many Rupee payment
agreements, or what were boasted to be
advantageous to India
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in the name of Rupee payment agreements,
how much more they have cost actually?

Madam, today in the city of Delhi we have
a gathering of people from all over the world.
It is supposed to be the 5th conference of
people from ail over the world. And where do
w, stand in it? In spite of all this boast of so
much progress under the development plans
we have come to be classed among the
countries that are very very far behind. We are
a country classed among the countries that ask
for the scaling down of debts, that we are
unable to pay our debts knowing that we
would have to pay them back and that we are
unable to pay them back in spite of being the
leaders of the oppressed nations, nations
struggling for freedom, as we were under
Gandhiji, we have become cne of the nations
of the world that (vant to repudiate their debts,
debts that were taken in good faith, knowing
full well the implications. Agreement after
agreement were made by this Government
with several countries and now the suggestion
is seriously made in this country that these
debts should be scaled down.

DIWAN CHAMAN LALL (Punjab): Who
has made that statement? I say categorically
that a statement has been made by the
Finance Minister that no debts will be scaled
down.

SHRI DAHYABHAI V. PATEL: I am
glad to hear that. But what does your
representative at this meeting say? I hope you
read the newspapers. Your representative has
taken the lead in asking the people to ask for
the scaling down of debts.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): There are developing, countries
which have made that demand.

SHRI DAHYABHAI V. PATEL: And you
are in that class.

SHRI AKBAR ALI KHAN: We are not.
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SHRI DAHYABHAI V. PATEL: You
are in that class.

DIWAN CHAMAN LALL: Repudiation
is something different from scaling down.

SHRI DAHYABHAI V. PATEL: Madam,
you can use another word and -ecall it
something different. It is the same thing to my
mind. This is what you have brought this
country to. You made agreements with the
Princes and now you want to repudiate them.
You promised them j pension. Now you want
to say that you do not want to give.

SHRI NIREN GHOSH: Pension or privy
purse?

SHRI DAHYABHAI V. PATEL:
Whatever you might call it. Tomorrow this
Government might say that they ;do not
want to pay pensions to the Government
servants because they also fall in the same
line. I am afraid I cannot agree to that sort
of thing.

Madam, 1 think the Government is
leading us to a very wrong, way. I am not
happy the way this Address was delivered to
us by the President; there is nt> hope; there
is no progress. We are told in a good
language that we are poor, that we have no
foreign exchange, that we do not know how
to manage our business. Madam, other
countries have solved their food problem in
a period less than what has been available to
us. And where are we?. Have we been able
to solve our food problem? We are never
going to get out of the economic rut: We are
doing nothing to get out of it. In Bihar we
have had a very bad famine. I agree it is
very, very hard on the people who suffered
in that -way. I do not deny the suffering of
"the people. What is the real state of affairs?
In some places you want to curtail land"
holdings; and you apply ceiling on land very
vigorously. What do you do In Bihar? Is
there a ceiling <On holding 'of land? There
was the huge Betiah Estate in Bihar.
You
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know how Congressmen got a share out of
that, every one getting, 250, 500 or 1,000
acres.

on President's Address

You talk of distress and famine in Bihar
where the water level is only 20 ft. In other
areas they have tackled their water problem
when the water level is 100 ft. This is the
efficiency with which we work.

Madam, the Prime Minister's Bihar Relief
Fund was formed and my Leader, Prof. Ranga,
nominated me and asked me to go there
because 1 had toured that area sometimes. |
had suggested—and this was what the former
Food Minister, Mr. Subra-maiam had
suggested—to take advice from the people of
Gujarat who have solved their famine problem
very easily and very well. They have now
permanent works of famine relief which are of
permanent use. No effort is being made, or the
effort that is made is very slow. I suggested
the name of a Member of Parliament who is
not elected this time; he was there last time.
The Famine Relief Committee asked them to
send the address of that gentleman. It is not
difficult to find out his name and address since
he was a Member of Parliament. It is so easy
for the Prime Minister's Secretariat to find out
that information. Madam, this indicates the
manner in which we are handling the affairs of
this country. Until we straighten this out there
is going to be no relief for us.

Madam, it is the plan of the Government to
divide the Opposition just when it suits them.
This question of language might not have
been raised at this time. What a terrible des-
truction and loss of man hours it has caused in
this country? The work was going on all right.
Progress of education, however slow; was
going, on. Now what is going to happen at this
rate? Now provincial jealousies prevent work
being done. Referring to my own State of
Gujarat, the Nar-mada scheme was proposed
many, many years ago. It is being obstructed
purely because of reasons of pro-
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[Shri Dahyabhai V. Patel] vincial jealousy.
The Ministry at Delhi admits that it is a
scheme which will be beneficial to the whole
of India. It would be a scheme that will give
us a lot of food, food that we miss so often. It
will give us irrigation potential and power
will come as 3 P.M. a by-product without
much investment- But provincial jealousies
come in the way and every attempt to solve
them seems to be blocked. Madam, I am sorry
I cannot be happy at the manner in which the
Parliament has been addressed and the
manner in which we are told that this country
is going ahead. I feel that we have come to a
complete standstill. The mover of the Reso-
lution said that there was progress in certain
directions. He may be right. There was
progress in some directions. But is that
enough? What are we doing to reduce our
burden of debt? What are we doing to make
our public sector projects pay? And if our
bureaucrats cannot manage the public sector
projects, why do you want +o go on
expanding them and burden this country,
burden posterity with debts which perhaps
you will never be able to pay at this rate? It is
necessary to clean the Augean's stables. It is
all right that Mr. Kosygin may come and say
"Do this, do that." We know what his ways
are, what he thinks of and how that
Government, that system wants to expand its
sphere of influence. We were supposed keep a
non-aligned stand. But la the last few years
we have become more and more aligned .

SHRI NIREN GHOSH: To America.

SHRI DAHYABHAI V. PATEL: ... to the
path where progress is regimented, where
progress is according to the wishes of the
ruling clique and where people cannot even
write freely, and authors are given harsh sen-
tences of seven years of imprisonment for
life. Is that the progress that this country
fought for? Is this what was envisaged for this
country by the Father of the Nation?
Madam, I do
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not think we are making any progress and I
am utterly disappointed at the address of the
President.
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& st ar ad g g @afore
Heqmit 1 gATE ®7 F qAW & (o4
Hifes afeaas &1 wEwEsar § | A
fer & faarfaai & swiam § g
W1 4 & 34 ¥ 7z g% faan AT
qUEE  F dEed § ZEnba TE
¥ owm e A fof 7 & W
T 31 A fmfaq @A
5wt A W F 4 ag v
& wawz ud faames feafs 20

g Ug TF WAE  UATH A FT
aar afea & wwgwt AWM @EF
& Zxfaga qaw, gafaaf A Fm F 2 )
afr =1 W gAe oW A fEar ar
qE HFH WA TE | OWI A%
T 9 # fF o99 g a=R AR E
it & 2wfawe fefomt & 57 =7 a9+
AT g § Al 3w A [HeaT |
T AT § 7L & F7 4 faRei #
ST A § T A g g g 2w
T A7E ¥ EF U fAaFT w1 A =@
E wfaadadmefs wfagd
T & fad gw #rE 4 FrE aw fawe
Foas zmz Iwfase ardq & 3=9
aET fa3el & w7 & 7 2% 6w g
EATE I AT AW ET )

TH I FT AL AT TARAT AL
qATA FIH AT F | TA AWE  EAT
AAHT 9T F A FS WA 1 wqAT
AT AT THT F | ATH ZHTC AT AT
TGN AR AT FET CAATE ATE AT
gl frm fava w §, gz uw Aoy
T am & 1 5w & fag  z# g T
a"ﬂé"%'fl mf'girl

FATL 2 F Feid AT 9T w97
9T IG  FATANTAT  TEfaE AT
92t £ fams fer & gwnd =T W1
A g1 2, (we AT gmidr FlAEA
F afy  mEaafa wiz & s o E

[15 FEB. 1968] on President's Address 598

qiffe & @mg S e @ T
‘e Y WA &1 wArE T
ANT W1 IE qAE BUTH T F U

faw #1 g w1 A & fod
st Ffezror gwTE WA A WA
% az ueiar F1 0 § | FEiem aud
ar wANE g2 § a8 ae Az gmr d
faaammar 7 wfw T S A g1 W §
o g9 45 mw A fafa & =@l
F fatrg &1 awre ¥ F f@r Al
qOFTT 97 9 FT G E owAA W
arg AT =fEd |

amifas Tgfel # 97 g 9%
W wgi § fremfa g S
AT @R g gmaT AT g |

TiF Fwesq arofE § el &w
AT T AT qdT e # 1 dW
T 9 # A1 CgmEem a1 faee
fFmmsa s AW F AWM A OF 4G
dFe &7 famiw gat & | gw W ¥ §
fF T g AT e & faww ¥
AT AT qF FEF

S K A Tw AR AT 0F
FATL gmaTd & wfuwiiat & oA
ST HTHT S Ay w0 e
TR, a7 AT AT E | [ A& £
o 3x'T =aEre 4 feafvw Foamaa
AT ®vTT F dvean, o, T
A @gifT & fear ww gmAa A
feafy %1 o gomar &  Zoq a3

TAd fyer #r szami § omlE o
= 1 gz wwift @ agw 49y
H9FT W geArAEl g1z gyuET @
49 a9 F avEes § AR @T Age



599  Motion o/ Thanks
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THE DEPUTY CHAIRMAN: The next
one is Mr. Mulka Govinda Reddy. But there
is a request from Mr. Niren Ghosh and Mr-

Bhandari, if you can accommodate them.
Mr. Niren Ghosh.

SHRI NIREN GHOSH: Madam Deputy
Chairman, this Address as usual is an attempt
to cover up by deceitful phrases all the
misdeeds, the black deeds and the acts of
Government which are contrary to the in-
terests of the nation. As such we can-, not
approve of it.

Now I will make only some few points. Let
us be clear about one thing. What are the
forces and what are the classes that rule
India? In my opinion it is the big capital,
some Marwari and some Parsi and a sprinkle
from Gujarat or South India or Bengal, just
one or two. There are about 25 or 30 houses.
(Interrup-[ tions.) Biren is there. They are
in
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[Shri Niren GhoSh] alliance with the
Mabharajas, the Princes, the landowners and
The sahukars and !n collaboration with the
Western imperialism mainly. It is this
combination that rules India and Congress
leaders as well as our friends on the right are
faithful servants of this combination. But it is
they ho rule India. (Interruptions). My time
is short and therefore I would like to have my
say. Now it is they who rule India. That is
why India is now in a dead alley, in a blind
alley out of which this leadership and this
Government can find no way out. The only
way out they have thought of is more and
more dependence on imperialist powers and
some hobnobbing with the Soviet Union.
They are crushing our inward economy and
therefore our economy will never pick up.
Then 30 per cent, of the so-called aid—it is
not aid, it is just an investment of their
capital—you require only for debt services. If
you add to it exploitation that goes on under
the banner of foreign private capital, it will
come at least to another 20 per cent. So out of
the so-called foreign aid 50 per ;cent. goes in
order to service those exploiters. You are well
serving your masters very near their apron-
strings. That ig why this Government has
banned the publications of North Vietnam
concerning the U.S. aggression in Vietnam. I
make this charge deliberately. The Director-
General of P. and 1*. has issued a circular to
that effect. It is a scandal and it is deliberately
done. It goes against our national nonour and
prestige that such a circular should be issued.
But you have done that. If I am called upon to
do so, I am prepared to lay before the House a
copy of that circular issued by the Director-
General. Now that Is the pass you have come
to.

Now I would not like to go into any
economic details, because the Budget is there
and we can take up all those things then. Of
course they have said that agriculture has
picked up. That is because of the heavens, not
because of your effoits. The rains nave been
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good and they came in time over parts of the
country. So there has been some
improvement in agricultural production.

SHRI AKBAR ALI KHAN: Would you
not recognise the hard labour of cultivators
and their' efforts?

SHRI NIREN GHOSH: No; In spite of the
efforts of the Government, agricultural
production has gone up to a certain extent.
They depend upon only fertilisers. They keep
mum over the rural indebtedness of Rs. 3,000
crores; they keep mum about land reforms,
giving land to the peasants and all those
things.

They keep mum over the fallow lands and
the cultivable waste lands that can be
distributed to the poor peasants and brought
under cultivation. All those things they keep
silent about because they are in league with
the vested interests. That is the greatest
stumbling block.

As regards the industrial side, you will
never get out of it. The way you are moving
about, you will get more into the clutches of
the foreign powers. You will be more servile
depending upon the foreign powers. What can
Mr- Kosygin do? If he wants that this
Government should adopt an anti-imperialist
stand, then he should be prepared to pump Rs.
8000 crores at least into the Indian economy.
He can never do that. You have the halter of
Rs. 8,000 around your neck from the Western
Powers. He cannot compete with that. So Vie
should be prepared to underwrite the present
Government if he wants " this Government to
take an antknionial. anti-British stand but he
cannot do so. You are a pro-imperialist Gov-
ernment, toeing the Western line generally.
That is why you could not condemn the U.S.
aggression in Vietnam in spite of being an
Asian Power.

SHRI AKBAR ALI KHAN:
done it.

We have



605 Motion of Thanks

SHRI NIREN GHOSH: No. Have you
condemned that the 5| lakhs of U.S. troops
have invaded South Vietnam and that they are
the invaders? You have not. So do not quarrel
over that. You have not the guts. You know
that aggression is being committed there.

SHRI BABUBHAI M. CHINAI
(Maharashtra): Did you condemn the Chinese
aggression on India? If you have not done
that, what right have you got to say this?

SHRI NIREN GHOSH: We are against all
aggression. We defend our country against
anPrbody's aggression. You are unpatriotic and
I ".now you can hand over the country to
America. It can easily be done because you
are unpatriotic. We will never do that.

(Interruptions.)

SHRI LOKANATH MISRA
(Orissa):  He would have joired the Chinese
army. He is frank about it.

SHRI NIREN  GHOSH: That is
why you have come to this pass. As
a result of these unpatriotic and anti-
nutional  policies, both internal and
'seMternal, the people hjave rejected
you once and for all. ed

SHRI BABUBHAI M. CHINAIL If we
were rejected, then w'e would not have been
here.

IHE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI): Please address the
Chair and do not say 'you'.

SHRI NIREN GHOSH: I am addressing
through the Chair. Through the Deputy
Chairman I want to say some words to them.
Having done that and getting thoroughly
isolated, they have got hold of the weapon of
turning India into a Police State. They are
crushing  democracy by  entrenching
authoritarianism and so-called bourgeois
democracy and thereby they hope to rule India
but they are trying to count their chicken
beforp they are hatched. Wlurt. have

[ 15 FEB. 1968 ]

on President's Address 606

you come to? Mr. Chavan's game of Bengal is
up. It is blown up. Now ' they are in the soup.
They do not I know what to do but let me tell
them through you that the interference of
Delhi in the affairs of the Stares must stop
once and for all and the primacy of the
Legislatures in all the States must be ensured.
Any other path would be met by the united
opposition of all the States. Let there be no
doubt about it.

SHRI AKBAR ALI KHAN: You are not
prepared to face the Assembly in Bengal.

SHRI NIREN GHOSH: I warn them and
let them undo the unconstitutional
intervention they did in the affairs of Bengal.
They mast dismiss this illegal Ministry and
then only they must ask the Assembly to
choose any ' form of Government.

SHRI BABUBHAI M. CHINALI: Canan hon.
Member say that the BengalMinistry is '
illegal when the HighCourt has said that
it is legal? ItI  is contempt of the High
Court.
SHRI NIREN GHOSH: What is the High
Court? I am speaking about the powers of
the Parliament. The High Court gave a
partisan judgement- (Interruptions.) Let me
tell them that it has been arranged by Mr.
Atulya Ghosh between the High Court
Judge and others.

SHRI AKBAR ALI
(Interruptions.)

KHAN: No.

SHRI MULKA GOVINDA REDDY:
Only some opinions were expressed by the
Calcutta High Court. It was not a judgment
and it was not binding.

SHRI NIREN GHOSH: Let me say that no
court or the judiciary has the authority to go
into the rulings of the Speaker or the rulings
given on the floor of this Parliament. Not I
even the Supreme Court has got the «friaht to
decisre ir umi ana raid ancf
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[Shri Niren Ghosh] 1 warn the judiciary that

if they try to enter the precincts or encroa-n
upon the sovereignty of the Parliament and the
Legislatures it would be wrong. Only when
the unconstitutional act is undone and the
Ministry is dismissed, then only the Assembly
should be given a chance to form any new
Ministry and thereby the primacy of the
Legislature and the sovereignty of the people
of the State must be established; otherwise,
there will be no Government. Whatever you
might try will be met by the resolution of the
entire Bengal people and no way out can be
found. (Interruptions)- In our country which is
supposed to be federal but unitary in
character, this way of treating and imposing
and intervening i3 leading to the breakup and
dismemberment of India. Your policy is
leading to it. I warn them that they are tread-
ing that path. They want to foist their will on
the States. Do they think the states a’re the
bond slaves of Delhi? No. In Bihar. Bengal,
Tamil-nad, UP. Gujarat and Maharashtra
everywhere, in all the States, the people must
be the ultimate arbiters. The sovereignty is not
in Delhi. Let there he no mistake about it. The
present setup of the Constitution should be
changed and the utmost powers must be given
to the States so that the people of the States
can fashion their own destiny and can be made
supreme in law so that they can punish those
treacherous officials who conspire against an
installed Ministry with the Governor as the
Centre and bring them to book. You cannot
touch them now. These powers should go.
Minimum power sr.culd be there in the Centre
and the States must be endowed with full
powers to fashion their destiny and to arrange
their way of life. That is the only-way in
which you can cement the
unity of India; otherwise, you are trying to
crush all the States under the jackboot. That
is what you did in Bengal, Bihar, Punjab,
Haryana and I know you want to do it in
Kerala and the last chance will come to
Tamilnad. In that way you will
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not keep India united. You will raise revolts in
all the States. That is tne only way to solve
this problem to give powers to the States. The
time has come when the Centre-State relation
should be thoroughly reexamined afresh and
the States must be given full powers. Only
fou, or five subjects should vest with the
Centre. The position should not be such that
for practically every Bill put through a
Legislature they have to wait for the
concurrence of the Union Government and all
that. The Ministry and the Legislature want to
be fully competent to initiate and pass a le-
gislation they think necessary for example, in
the case of the industrialist. Now, When they
close down factories, they are sabotaging
production acting as the fifth column. In such
a case the State Legislatures should have the
power to confiscate those enterprises for the
sabotaging of production. All those powers
must be there. Otherwise there would be no
solution to this problem.

As regards the link language, Madam, I
would like to put before the House that no one
Indian language can be made the link
language. That concept must go for ever, the
concept that one language ia superior and the
other Indian national languages are inferior,
that some citizens are first grade citizens and
others are second grade citizens. India is a
multi-national country, a multilingual country,
and no people would give up their language,
because it is the very fabric of their soul, is the
very fabric of their being. 'Therefore that is the
only solution and that democratic solution is
that all the Indian national languages must be
given the status of link languages. I give full
support to that part of the Resolution passed
by the Tamilnad Assembly urging upon the
Centre to amend the Constitution and make all
the 14 languages link languages. Otherwise
you will be stunting the other languages. If
you are trying to impose Hindi or English on
us, you are dividing India. You are
encouraging fissiparous tendencies. You are
doing all  those
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tilings. wn&f happens unless you
.give those rights to the peoples of | sthe
States, you have seen. Take j
Kashmir. In Kashmir, even with 1
military suppression, even after
pumping hundreds of crores of rupees there
you have not been able to win over
the Kashmiris. Had you conferred
Statehood on Nagaland in 1950, had you
given them sufficient powers and created
that states at «that time, the revolt would
not have arisen. And in Assam again
you -are taking your own course. It
should be a federal structure, or there
would be some three separate States,
Assam, Cachar and the Hill States.
There is no other solution. But you won't
have that. You want to crush them. You
want to punish them.  So their revolt will
again Tise up.  In this way, all over India,
you will raise revolts, because your policy
is the policy of suppression, force,
violence and all therest ofit in putting
down people's movements. This is
your policy. So this is the only
democratic solution for the language issue
and it is—I demand it—that you
immediately, without any further delay,
amend the Constitution and make all the 14
languages national  languages  giving
them the status of link languages.
Otherwise there would be no solution to the
language problem and otherwise you
yourself would be the embodiment of the
divisive forces rending the country as
under on this issue.

Now I would-make a few remarks about
the judiciary. The judiciary in our country,
in some way, sometimes, I do not say all
the Judges but some, they are behaving in
a partisan manner. They are not fair. Their
judgments are not impartial, and they are
inspired by class interests, vested interests,
and they lean towards the vested interests.
It is a sorry state of affairs that the
judiciary is ee behaving. The judiciary is
losing its independence because they are
leaning towards the vested interests, and
the people of India must know this
character of the Indian judiciary. Either the
Indian judiciary mends
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its behaviour, learns to uphold the interests of
the people or the people will give up all
respect for the judiciary.

Then I would say about the bureaucracy
and the army, a section of them. They are not
pro-India; they are pro-foreigners, and
specifically they are more leaning towards the
western powers. A section of the army officers
and a section of the bureaucracy, they are
neither patriotic nor pro-India; they are pro-
vested interests, and they want to curry favour
with the foreigners against the interests of this
country, and everywhere, Madam, even in
Government, even if in Parliament or
otherwise good legislation is passed, this bu-
reaucracy scotches that legislation in practice.
They neve, implement it. Where it goes in
favour of the people, they crush it. They
conspire With the vested' interests and here
the peoples of India must know the character
of this section of the bureaucracy. The time
has come when their conspiracy, their anti-
people activities should be curbed. The
peoples will take note of each and every
highly placed bureaucrat behaving like this,
and days will come when they will settle
accounts with them. Let there be no doubt
about it.

Then another thing. The Government of
India has banned the publication of an
ESCAFE report on India. It is United Nations
publication, ECAFE's Economic Survey- But
you have banned it, because it does not Speak
very much favourably, about you. It is
unparalled, unprecedented the Government of
India banning a United Nations' publication.
And you can never get it in India, in the
bookstalls. A circular has gone out to that
effect. | make this charge definitely and I
speak with a very full sense of responsibility.

Then, Madam, I do not understand why
trade relations with China are cut off. You are
maintaining diplomatic relations and trade
relations even with that puppet Government of
Vietnam, which has betrayed Vietnam and
betrayed the soul of Asia, with
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Nguyen Cao Ky and others, but you cannot
trade with China. And is it not a fact that even
our Charge d' Affairs perhaps has submitted, a
report to you that India should open trade,
should have immediately trade relations with
China? But you are not considering that. I
make this point clear.

Then I refer to our unequal trade relations
with the Western  powers. During the last
decade we have lost in value 20 per cent.
Our export value has gone down, and the value
of the manufactures which they sell to us has
gone up, adding together 20 per cent.
Suppose we export  and import goods of the
value of Rs. 2,000 crores, we are losing Rs. 400
crores to the Westerners, and that is unequal
trade relations. And that is  the perennial
source of exploitation of India. And in
order to counter it, can't you stop the payment
of debts that you are servicing? You are plea-
ding for rescheduling of debts and all that.
You should consider  that apart from their

interest charges, apart from the profits that
they get from out of their private
investments, apart from their banking

operations, apart from the strategic positions
they occupy in our foreign trade, through
unequal trade relations we are losing Rs. 400
crores annually, ar.d this is called
imperialist exploitation. You meekly submit

to that. You want to get one or two
concessions from UNCTAD, but with this
thing you cannot fight. So why not you

negotiate at least for the debt repayments to
stop? That is the way you should go about.

Then in the end I should say about the
Congress in league with the rightist forces.
Some Congress leaders are casting their longing
eyes towards the Swatantraites, and perhaps a
section wants to join hands with a section of the
Jan Sangh also —that is what they say—in
order to have a thoroughly rotten and black
Government, combing all the reactionaries
together, combing With the Imperialists,
surrendering the sovere- '
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ignty and independence of India, becoming a
stooge Government, a puppet Government
and opening the flood gates for the
exploitation of India by the foreigners and by
the native capitalists of this country. These
are the unpatriotic anti-national policies that
you are pursuing, and  these have been
rejected by the people. Your attempt to
divide the country by imposing one language,
your attempt to crush the State people, to crush
the people of all the States, to crush them
under your jaekboots, tFis effort will never
succeed.  You will alienate the States people.
One by onethey will be alienated.  That
is good neither for you nor for India. Let not
that day come.  There is yet time. You
please look and see where you stand.
You are at  the brink of a precipice. Don't
jump in. Please retreat, and take some steps
at least, to save the country and not ruin the
country and hand over our hard-earned
sovereignty and independence on a platter to
the Westerner. You are travelling the way that
Chiang Kai-shek did. ~ You have not com-
pleted the journey as he has done, but you
are well on that road. ~ You should stop now
and give up this anti-national  and
unpatriotic policy and try to earn some
blessings from your countrymen and not only
curses from them.

SHRI A. P. CHATTERJEE (West
Bengal): Madam

THE DEPUTY CHAIRMAN: I have a
request. You were not present. I cannot go
on doing this and you have to be here. 1
have a request and Shrimati Ammanna Raja
has said that if Mr. Bhandari so desires he
may speak first. So, now Mr. Bhandari will
speak. After that I will call vou.

' qigT Tog wew g, §
WY 470 q1% 24T § | g8 2w a1 feafy
FT A0 WX FAEH FeqaEdT &
qdg W wexafy St & wfwameor ¥
geam ¥ | qA FI9 UF AT AT 5W
# fo g afawmor § dgifas o=t afus
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A arzaifs 59t Fu 1 g9 sTEw
o wfaaian § 2 ™ § aweg o=
T =7 3 ¥AT IW IN & W
fafs »ex airer oy amvafin & 7w e
W@ £ AT 3T WAl 1 TA IR w5
gar 1fvumy fim 9w oA amy
faar #1 I=iA 7% wrag & ¥ AW A
G I T 8

§ ag @ w1 § fr 3@ awn
A9 H g S % fem e gf ¥
w2 FZI 97 yawg & fa5g 9§ 3
# afFa & gy e 737 F 57 i
HigFaroiw R F a0
2 T AT I AFAT & AT HTEAT G
AT E | FFY T TT IRET TFHCGIN
TIAT 27 STAPAT H G | AW A W
TR T ZF KT 1AW FG a1 & TAATT
A wmamFridga ™
29 €1 T W17 IAGF & Mg F
T IT WA T0F ¥ 3T A qA
§ WY 4Tg¥ £ I9 A FT W q¥gN
A AT Wifww w6 1 gaR T@
o fo=dt ¥ g ¢ B G = difeay
et g1 wmar & vEwr ghar I frard
& F Ay o o ¥ aw wT @ g
ZW 297 ¥ fzar +) q9aAr s @Y gv-
JaArg "eqTHT FT ITANT FLAT A1ZT &
e AWM F AT A
AT F1 N8 57 fadF 51 97 7T I9
T #34 I51 AT §, T J9AITH
et & Gfeg @t o F= ¥ 397 g
wFEN qiizgm I T FT F A8
FIN FIAT ATER FTA § A IAFT
ofkemm, 9a% g dar §9 e afe
feafaut gt fraw ga ol & OF ga¥
faw Tas a1 3ud 4K @) F gEn
T AT q2T F&T 81 v &1 FET
wLRT a7 gg faredandt & fr oy ufefeafa
% ora 5 s ARt TEI & §6T gAR
aray ¥ §, ag S s aias d
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aftrs axfir faal & 39 I3 7 w3
wd g faery a7 A/t FE A g
gt oY et ¥ $fe fFw w7 Fw
it qf g fvaw & 5 7 qzde
T ATFT AT TH W FT 79 *) fawrea
Tz g1 gE famrs AT & s qEfa
FIAT, ITH TF {FAY 77 Y0 AT
A a1 frgeama & 99 739 F@arT
ag #1E g qfEw A arg qE v ¢
e v & foe St fw &9 w37 93
w0 7 fr =dm g A S o
&Y H qiTad s FT N | TAT THT
g3t # o werfaw oftaaat F s
afvfeafaaida gd sy Fr e
FXH AT AT FIH AT TAT FEE G
5 7, T fgegean # oty Al
& A9 W Fgrgar A13 Nt wET TR
# caaa Al FY ey 7 753 F =97
7 M daer frar, g froae w9 §
WY IAFT HHAR 7T HT IO | a7 Ty
At 7g #hF 7@ ¥ Gy 91 FEw
TIHT uE WA & Y qae £ R oag
TF TG FIW IIET qAT | AT T TS
z§ i AYe wT &Y i A, A T
ARw § wg TfenfEat T £ A wHA
£ fr Y F1E SiEr WRHT T 9T
JHET T ST HIT T3 ATIHY THAT FT
F % a7 w7 fAsa A, qg FAtT &
QT XA § FT 73T g T AwAr)
gdY fad oF @@ swer o aw gd
T FAN TG § ITH T JEAT AT
T ad% ¥ gT A AT AT
T i wEaETeh #, w A &
Ny FeEwt &, o I AT B I
ft aada w@ &< T | gfarar §
ARt A qifrat az<l, oF Sl 97T Fr
Tty &, Swer #1E awaT WY ST
ATYT | ATHA FEIITRLT FT AR 4T
F¢ & AT FAeRmrd & HOAT FeT 497
w0 A FoE fr g ¥ Afawar w1
AT T qAFAT & 7 uAifaw el
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[4 1= fag wery]
F quTr F w7 & o FeEy qvare gfe-
WO T FATETN F FEAT AT qF AN
¥ fon gwe woAr @ G e A
A T ATEH T AFAT 2 7 ATA a7
MY TISAAT F5dl AT AT ATTALN S
¥ A1z IAF GAT H g T FFAT ABA
2 VHES 39 T2 & v fF agi v wiag
WIAT | 2, HEA 9 a9g 9 74 5 wrer
AT a8t 77 "Er § ®waq @A
safay waw g9 Afawar # far, 2o &
EIGIEES S B 1 ec S G R
ATA-AHA FT MTI5 0 F77 AT ATHAL
F g4 W g A1F WA T ARA § A
= ALg A7 =4l F fga # g2
A AT F2 A F 92T FA1 999
araEe &1 faatr @ #v oamd )

g wwAw ¥ fF oaw § wew
TA AIAATHT ¥ AGAAGAF AT AATT
97 wEAAT ffar @ oAawar & "
FHEW WvEe § A4z "aEa A4g faard
AT | I ATETC AT AT A I
ORI & AEATT 97 IzW & fAw
FATT AL AAT TIA-AET T OART
# 5 o F7 wFay @, T 77 enfaara
741 v Afea a8 enfaam A 0w
oAl § qE A AT AEA | I F A
F1 IAF FAATY AEA ATA FT WA
AXETHT AR T WAL TD FIT AAA
F1 gravasar feard 1 & a1 a9
ff W HAATH AT HEAEEAT F |
wezafa agmEg afs aoa qmm & 9
IFT F FIH FBM F HIAT WD
ifr w7 @1 qa wawar @ 7
# gaar wex fade w7 Fr e
T fomm ot gw T faom A2
73 W IAAT WIS WARI A
foreg ool T4 Twa Aifagt T AegT
w7 frar & wowr gwdw w400 412
o % fer WY E oW Im #

[RAJYA SABHA]
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IAAT FT T FH AT wAMEE
TE & @y Aw W AT qeql
it food #r gsar 78 2 wAr
W AT WY UF WB AR 97 FA
fagral ov  wso@m wET 2, 9
a4t afvfeafy dar w7 & waz Aifgs
faa® ®roor odr aredi w1 oad A
frer ot ga %o 1 wfqen & womae 97
qE AT AT & AT S o i
FILOT AT TEATA 9 F 0F-0F AfFT
9% g1 FT gEAEA w1 fraré F
1w sy ogq fRon W ogEd waq
At wa g1 wirAr 2 foea famedrgd
qfefeafy 7 g7 77 3o %1 97 7R
H FreaTy g |

qrEr 1 wfeArgar Wz § )
u# g3 & fadzs s 2 fw faadr
FEAAET AT FIAT 7H 929 9T HA
arfzr sadT 7@ AT frard Z@
1963 # 919 I 997 F T4 qAH
HAT AAYT AT IH AN TAEAA
FI a7 ® ATEAT F A0 arT A3d
AW & fasta faan wan g

[THE VICE-CHAIRMAN (SHRI RAM 1

NIWAS MIRDHA) in the Chair].

|

1965 % FAA AT A1 T ATF AT
7#1 | 3% A% d 9% 77 fr fw 2w
ATH AAMA | ATINT 7 AT AT 50
di & w7 2 va-faa gwe Fam
1 FAAAAFA! FT ATHAT FIAT TAT
21 1965 % T U 1048 § T
AT W % A% WY T a%5 AE0 39 907
uF wgF w1 47 frar 41 g4 gATw
# aifee & w9rE w7 a4 &1 A
¥ oA W7 awEe SO F i
Tq AATG A9 T I A AR
FT  AFACATAAT FT A gETE
qrfFearT &T91 ¥=9 H @1 394
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Y WA F AT T A I
AT TR ATE A97 A F AT F
7 37 717 w1 747 & FF wmr P o
AFAT 3 WIE FEAT ABAT

F9 TF § Fisargai wer §19@
& a1 F7 FHY 2 | ag a7 frar ar f
WEAIE g AA A AAEIAAA AT
AT 7 A w0 w0 AT g97 fR an
& 21 719 & weaw 200 23T @R
FT F | A ATH FT TAT FY TA-ITH
qaAEA A1 w4 @A gar, Az Al
wifas Z—daara ¥ v ¥ qfera 1
140 F0 a7 | WA GF 33 FL0% BT
fradgm e, dqardraar g1 Far fw
JAET WEEA A, AT Fead (w4,
T 91 F 847 3 O az famdaz azta
22 FT Wfwar /40 (& 7T ATEAT
g f5 39 zam% #7 W Feey zam 9%
BrEar Jrzd #2720 giq F A A1
IATATE F A FN ZTW AT A OF
47 % fao Ay vmar 9@ o 2w
aA | faresardy F1 g7 smare 97 faqmEr
A | TR FOqET §AT T AT #
g7 f& 715 FA F W A QO
74 & fAm a0 w3z s7av faar sy
A AT FF ETAT AR f2AT 20
7z Wi 987 F fa fear 2 ar wswam
qZT | T A fony faar 2 7wy g
F FI AT A1 uF-fAErd weied @
AL, MAFTAFFTqETE L T 518
2TET F AR T gray 7 3fez § o1
T

a4z F TT A B AW HAT AT
qiffea™ & Tard § 97 9Q 1 W
Fgr 41 f 9 s orfesar 797 g
3% ateq At foy s 1 o AR
vl Faam s gy, wer s WY AT
q, Troreqta F, qraTd |, Fave F qTHr
sngw e § o o1 9 @es7 Mg
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¥ 3% wHW A wid, 37 9T 2
fag s | Fn EW TEAT @l 7 E, w0
g frwarese w772 g4z ¥ om0
FZia far | 7w ag JrgT # f A g
TEA ATH T FOAR FT AFAAT FA &
fau a2 &f #fes o g9af &, o7 9ife-
fR¥wras & 70 ux vaEia 2w F @i
F AT GV A AT AT KA AR A
dar w7 7@ 1 f/e T dwr gy & Ay
At arrad wte e & /e s qe avwre
¥ SEWE W OATOR wife ored gE
farer & 37 =it & fav fs gy w18
AFAI TEN AT, T qHEA e,
grgre wwt fam wmdd, qu A F
AV FTHT ATHY, T FIEFITAL 81
¥ Zaw Zw A g F faw anfar ad
F2 ot qwx | F arga fe v o
ararT a7 famre 7%

VT 7 FAHT FT ATARHAHL
¥ fam, vz wmfor W9 & fao g9
ot 1y a0 s E E | o
FT AT T 80 HM, 100 Hr wET F
wF T F fau @t avw o @
&, AT AW AT gAT-3A7T G0 A
AR UL AR R
TE ATAFAi F oo e #1
FE1 AT, § TR AT FEAT N FH W
qrgr AT w! wrary 7fg T AT
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SHRIMATI C. AMMANNA RAJA | (Andhra
Pradesh): Mr. Vice-Chairman, I am glad to be
able to support the Motion of Thanks moved by
you to the President. While speaking on this
actually I feel it would have been better if there
was a separate discussion held on the
revolutionary ' process that is going on in the
country on the language issue. Now we are so
much obsessed with it that even though there are
so many other burning problems, we are not
able to mention all those things in the speech
because the time is limited, and we will not be
doing our duty if we do not bring it to the notice
of the Gov-
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ernment how much perturbed people are all
over the country particularly in the South over
the confusion that has been caused after
passing that amending Bill along with that
Resolution, Probably the Government thought
that they would be solving one problem by
passing that Bill, but they have added to
our problems.

SHRI N. PATRA (Orissa): You have
voted for that. We have done it because we
are not used to indiscipline and I want to bring
itto the notice of the people ofthe  whole
country that we require to observe some
discipline. If people were aware of it, it would
not be very difficult today, as it is obtaining all
over. We have voted for it because of the disci-
pline we are used to. But even then, we were
telling the Government that this was not a
solution at all. On the other hand, they said
that they were only codifying the assurance
given by Pt. Jawharlal Nehru.  That was
not what came out of it. Pt. Jawharlal Nehru
and Mr. Lai Bahadur Shastri said that we
would have English as the associate official
language as long as the people of the South
wanted. That does not mean that the Hindi
people will have Hindi and the people wanting
English  will have  English. Hindi is
accepted as the official languages of the
country not only by the Hindi people but all
over the country, even by the South and
that position should continue. And English, as
the associate official language, also must be
learnt both by the South, by the North and
everybody. Otherwise, what is the use of
having English for those wanting English and
Hindi for those wanting Hindi? It means
that you are dividing India into two bits. That
is not what was anticipated. Now, whom
are we to blame for all this confusion? We
said, this Hindi or Eng_ lish business will not
do. That was what was written in the
Resolution. It must be Hindi and English for all
people. Otherwise, there is not contact or
communication or there is no unity or integrity
or there is nothing connecting the whole
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country. So, I am sorry to say that the
Government has not listened to it. And soon
afterthe passing of it and during,
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ing, the process of passing it, there was
agitation all over the country'. And even
when we were having the Congress Session in
Hyderabad, the Congress President said that it
needed a little rethinking. At least then +hey
should have stopped and not hurried with the
giving of assent by the President because it
would become an Act and after that it would
be difficult to change it even if we wanted to.
It requires a little more eflort and little more
time. We cannot take things for granted. We
must carry the people with us; we must carry
the public with us. Democracy means the rule
for the people and not just doing what we
like. I am sorry to be speaking in this vein.

SHRIMATI YASHODA REDDY (Andhra
Pradesh): Why do you feel sorry?

SHRIMATI C. AMMANNA RAJA: It
looks as if I am opposed to the Government;
it is not that. I want the Government to
understand the feelings of the people. As it is,
we have varipus problems to think of from the
morning till the night. There is nothing that
causes happiness to us. In addition to that
why are we creating more problems Now, I
want to know, because of this how many stu-
dents have lost their lives, how much of
property has been destroyed, Central and
State property and how many officers were
injured both police and other officers. It is all
a very very sad thing that has happened and it
is now made worse by so many people living
in so many States. Particularly, Madras has
taken a very unhelpful and extremist view.
They say that they do not want any Hindi,
they do not want any Sanskrit, they do not
want anything that is not Tamil. And they
want English only as far as the Centre is
concerned and as far as the central services
are concerned, not for use in their own State.
That *means, people, living in that State will
have to suffer. They have made all regional
languages as Tamil including the Central
Services, the All India Radio and our
Government  is
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sitting and tolerating it. What happens if
suddenly they switch ovei & Tamil in
Madras? Everybody remembers that Madras
was once considered whether it should go to
Andhra Pradesh or Tamil Nad, The Andhras
living in Madras State were so many and in
the City particularly there were so many. The
doubt was there. Even now there are so many
people, not only Andhras, but there are the
Malayalees, there are the Kannadigas and
there are so many other people. Now,
suddenly if they switched over to Tamil, what
happens to the others? These people do not
allow the Centre to use Hindi because the
Tamil people will .be at a disadvantage. What
about the Telugu-speaking people living in
Madras? Are they not at a disadvantage? What
language should they learn in the schools and
colleges? And those who are there already,
who have learnt Telu-gu, they will not be able
to get any jobs at all. They have to leave. They
have created a very unhappy situation in
Madras for the minorities. Some people who
may not know the significance may say that it
is a State subject. It is not. The Linguistic Mi-
nority Commission should have to look after
the minorities. Even the Central interests are
not safeguarded in Madras. They say, no
National en-them, no Hindi, no flag, no NCC,
no ACC because the commands are given in
Hindi. And what is the Centre doing? Is it to
be tolerated? Just as Mr. Parthasarathy said,
this should be considered as treason and anti-
national and immediately seme steps should
have been taken against them. But a thing is
done. In some speech somewhere the Prime
Minister said that they would take action.
What action was taken and when, I do not
know. They allow these things to continue.

I am sorry that I have to refer to
this also. Our President—I am not
criticising  his  action—while  inaugu
rating the World Tamil Conference in
Madras says that he looks forward to
a day when it will beoome an inter
national  language............ (Interruptions),
No, 'International language' he said.
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Will you please wait for your chance? I am
sure you will get a chance. I am referring to
this because you are giving too much of
importance to a people. They think that they
are very very important that they can

do what they like.............. (Interruptions).
I do not know whether it is ancient
or primitive. Whatever it is, even be
fore Independence, I want to remind
hon. Members that on the rupee coin
we used to have English, Hindi, Ben
gali and Telugu, there was no Tamil.
Why? By doing propaganda

SHRI M. GOVINDA REDDY (Mysore):
There was Kannada also.

SHRIMATI C. AMMANNA RAJA:
There was no Tamil. I am saying what I
know.

SHRI N. R. MUNISWAMY (Madras):
But you are misrepresenting.

SHRIMATI C. AMMANNA RAJA: You
can represent properly when you speak if it
is such a great language and all that. We
have got music in Telugu. We have got
music in Kannada. There is Thyagaraja,
there is Purandaradasa. We do not have any
great musicians known in Tamil....
(Interruptions) No, no. You are going on
ignoring certain people because they are not
vociferous or assertive or they do not bully
you. There was no much of Telugu
predominant at that time. The Tanjore
Saraswathi Mahal Library Fs full of Telugu
books. Why is it so? It is because people
who can have their yay do it in so many
ways. It was all Telugu. And now
gradually ........ (Time bell rings). No.
no. My time is not over. In my own case, in
my own time, I know. In Madras, wherever
there were Telugu names written on the
streets, they used to write them in Tamil and
if it was Naidu, they used to make it
Nakker. I am telling you history. I am
telling you what 1 know because 1 feel
strongly about it. And people talk without
knowing anything. Unfortunately, when you
think of south, you think only of Tamil.
This is be-
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cause they go on talking so much about Tamil.
You have to listen to their Radio "Sentamil" to
know facts. We do not talk of Telugu as a
language. It does not require a propaganda.
When Mr. Kumaraswamy Raja, the then Chief
Minister of Madras, came away to Andhra
Pradesh—he used to speak Telugu but he
learned Tamil—then Tamil was forced down
the throat of the people.

SHRI S. S. MARISWAMY: No, no.

SHRIMATI C. AMMANNA RAIJA: Today
in Andhra Pradesh if there are Tamil-speaking
people in Massauli-patnam or Bezwada, we
have offered to them a separate section for
learning their language because people *must
learn in their own mother-tongue. Similarly,
we have given equal status to the Urdu-
speaking people. In the same way facilities
should exist for Telugus in Madras to learn
Telugu-Is it not justice, is it not fairness to ask
for this? Ask Mr. Bhaktavatsalam. He learned
his alphabet in Telugu because Chingleput
was a Telugu-spea-king city and the records
used to be kept in Telugu. Gujart is doing
business in Madras used to keep records in
Telugu. (Interruption) | know it I was Deputy
Speaker at that time. Injustice has been done
even at that time. That is why I was protesting.
I know all these things. That is why I am
mentioning all these things.

SHRI S. S. MARISWAMY: Kindly listen.
The Madras Chief Minister made a statement
two days ago before the Madras Assembly
that special arrangements would be made to
teach not only Telugu, but Malayalam and
Kamarese along with Tamil with equal status.

SHRIMATI C. AMMANNA RAJA: Keep
English in its original position because you
are asking for English here. You ask for your
rights in Ceylon. Yo, ask for your rights in
other places. Can we not ask for our rights in
our own place?
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SHRI S. S. MARISWAMY: it is already
there. Why do you separate? 'The Telugus of
Tamilnad have
already become Tamilians ----------

SHRIMATI C. AMMANNA RAJA:
Please do not take any time. I was always
warning, and even today I say that the
D.M.K. is more dangerous to the country
than even the C.P.1. (Leftist) because at least
we know what they stand for. But these
D.M.K. people are so surreptitious. They
have suspended their agitation for separatism
only for the time being "because they want
some more things from the Centre. Anyhow,
things will improve I hope, and the Govern-
ment will open their eyes and will not allow
them to take separatist ways, leading to
disintegration, disunity and separatism.

What is happening in the Bengal
Legislature? This is all very sad. People who
do not believe in democracy, why should
they come to Legislatures at all? If they do
not allow the Governor to enter the
Assembly, why should they be elected at all?
They can go out? Even here, what happened?
The D.M.K. people abstained from attending
the President's Address. Is it not against the
Constitution? You have a right to protest
against anything that the President says or
does not say in his Speech

SHRI S. S. MARISWAMY:: In spite of all
that you say for Madras, they elected you as
their Deputy Speaker.

SHRIMATI C. AMMANNA RAJA: It
was my right. It was not given to me out of
any generosity. That is what [ am asserting
here.

SHRI S. S. MARISWAMY: She was the
Deputy Speaker of the Madras Assembly
and it was she who led the agitation to
separate from Madras; otherwise we would
have made her the Chief Minister.

SHRIMATI C. AMMANNA RAJA:
Thank you very much. It is really amazing.
Why do such people come

to the Legislatures at all? If they want to
protest, well, they can do it in the streets.
What is happening in Bengal? They do not
know anything about democracy. People
come and occupy the Chairs meant for the
Governor and the Speaker. And, then, there
are some ladies lying down to prevent the
Governor from entering. What is all this? I
want to know what the Centre wants to do in
these matters.

Just one thing about the language. You
know that everybody, except Madras,
agreed to have Hindi as the official
language. Now they are going back on their
word.

(Interruptions)

SHRI S. S. MARISWAMY:: In Bangalore
there is agitation. In Andhra Pradesh there
is agitation all over.

SHRIMATI C. AMMANNA RAJA: We
all agreed in the beginning. But we had to
rethink about it because of the extremist
elements, because of the attitude taken by
certain people.

SHRI S. S. MARISWAMY: By whom?

SHRIMATI C. AMMANNA RAJA:j
Just for your information, yesterday a
resolution was passed in the Andhra Assembly.
You see, we were all very, very willing to have
Hindi as the official language but for the
attitude of some persons. The other day
in a conference, one lady, who knew English
very well, insisted on speaking in Hindi. 1
submitted to her that I was not asking her as a
matter of right to speak in English but I
requested her to speak in English so that I
could understand fully.  But she said that she
understood only Hindi. Similarly, an hon.
Member while speaking something about
the Railways used the words "Sone ka
dabba". I was wondering what it was
because it could not be gold compartment
since there is not much gold in our country.
Then it occurred to me that by "Sone kn
Dabba" he meant a  "sleeper ! coach".
I am quoting this just to



635  Motion oj Thanks
[Shrimati C- Ammanna Raja]

show how difficult it is even for a person who
studied Hindi in her Intermediate. Therefore,
we have our own difficulties. If I go and settle
down in Allahabad or Lucknow, within five
years I will be able to understand and speak
Hindi because it is the atmosphere that matters
and not the books. So e have really difficulty.
Therefore, even though we are | very anxious,
we have no objection at all to Hindi being
made the official language, but give us time. I
do not like this unhelpful attitude of the Hindi
people.

So moving the official resolution on
language in the Andhra Pradesh Assembly,
Mr. Brahmananda Reddy, the Chief Minister
said . . .

AN HON. MEMBER: Which paper.

SHRIMATI C. AMMANNA RAJA: 1t is
in every paper. It is the official language
resolution. I am reading from the Hindustan
Times. He said:

"... commended the three language
formula as one absolutely necessary for
maintaining national unity and integrity.

The resolution, based on an all-party
consensus, arrived at on the issue last
night, contains five provisions and urges
that the resolution adopted by Parliament
be amended because "it has led unfor-
tunately to serious handicaps for people
in the non-Hindi speaking States.

The resolution also urges "equitable
representation to all States in Central and
all-India services".

It ends on a note of warning that 'quick
and effective action on the lines suggested
in the resolution before the State Assembly
could alone remedy the deteriorating
situation and pave the way for a lasting
solution to the language problem'. It adds
'however in case the disadvantage to any
lan-
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guage group in regard to the entry to
Central and all-India services and
instruction in schools and colleges
continues hereafter, then it will be open to
the State to evolve its own policy in the

'

interest of the people'.
He goes on to say: —

. Today some States like Andhra were
ignored and neglected in this. All States
and all languages should have equitable
representation here. It was important that
the three-language formula was applied at
the time of recruitment to Central Services
because the idea of a 'working knowledge'
wou'd not suffice to equalize the burdens."

So this is what everybody is feeling. Not only
that you may call me a reactionary, I do not
mind, 1 want the Central Services to be in
proportion to the population, otherwise justice
isnot done. One  State adopts one
policy. Another  State  adopts another
policy and people who are very loyal, people
who are very sincere suffer. It is we
who suffer.  There is no Andhra officer in
Madras whereas we keep so many Tamilian
officers in Andhra. Like that, by trying to
follow the Constitution, by trying to be loyal
to the country and loyal to what we profess,
we suffer. So I want to  suggest  very
seriously and very sincerely to the Central
Government that they must hereafter
provide services in the Centre in proportion
to the population. Not only that, I want
a'so the Government to place on the Table
of the House the amounts in rupees spent on
the public undertakings and public institutions
in the various States. I know that certain.
States which halve the pull, whichI
have the influence, manage to  get
everything that they want from the Centre
whereas  some of us are not getting
anything even for our minimum needs.

SHRI M. GOVINDA REDDY: What i
about Nagarjunasagar?
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SHRIMATI  C.
Nagarjunsagar is very well
have to sink all our monies on Nagarjunsagar
to feed the country. Is that fair, 1 ask
you. Now that the Minister of Broadcasting
is here, | may mention another thing. When
we go out we cannot carry big radio sets. We
take fairly big sized transistors. Now I want to
hear Hyderabad. I cannot hear. I want to
hear Vijayawada. 1 cannot hear. 1 hear
Bombay, I hear Trichy, I hear Madras and I
hear"~Bangalore. I want justice to be done to

AMMANNA RAJA:
known. , We

us. I want more powerful transmitters to
be installed at least in all the State
Capitals. Do I not want to hear my own

Telugu music and Telugu news? I was talk-
ing to Shrimati Nandini Satpathy the other day
about  this. We used to have Hyderabad
Station start at 6-0 Clock in the morning.
But now they have begun to start at 6-30
in the morning. I do not know why
this ! change has been brought about. And
classical music and all these things have
been cut down for the sake of other things, I do
not know what. So I want the Minister to
look into these matters. There are many other
things I want to say. If T get another
opportunity, either during the Budget debate or
on some other occasion, I shall give vent to
my feelings on those things also. Thank you
very much.

SHRI MULKA GOVINDA REDDY: Mr.
Vice-Chairman, Sir, the President's Address
was a very monotonous one, a distressing,
Repressing document. We need not
congratulate the President for this address that
was given to us. He has catalogued so many
ills that have happened and so many problems
that are facing this country-

Let me first take up the question of
language. It has agitated the minds of so many
people in this country. When this language Bill
was discussed when the Resolution on the
language was discussed, the very Chief Minis-
ter of Andhra Pradesh, of whom the hon. lady
Member was so proud, and the Chief Minister
of Mysore, who is now the Congress President,
did not move their little  fingers to pretest
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against the injustice that was perpetrated on
the non-Hindi speaking people of this
country.

SHRIMATI YASHODA REDDY: They
have to be congratulated that at least
belatedly they are able to realise it.

SHRI MULKA GOVINDA REDDY: They
are realising it not because wisdom has
dawned upon them, but because the students,
who are the victims of this language policy,
are protesting in Andhra Pradesh and in Mysore,
and that is the nason why these people are
now trying to see whether any consensus can be

arrived at and whether this language
question can be re-opened. We all agree that
the three-language formula should be
implemented. That has been accepted. But
most of the Hindi States have not
implemented this three-language formula.

They are implementing only 3 one-language
formula, thereby making the Madras Government
take an extreme attitude in this matter. It is not
tnat Madras wanted to have only Tamil and Eng-

lish. It is only the attitude of the Hindi-
speaking  States that made them take that
extreme position. I am not here to defend the

action of the Madras Government. But this is the
retalitory way 1, which the Madras
Government is looking at this problem. Too
much of fanaticism for any language is not going
to solve this problem. I and members of our

Party appeal to the Hindi-speaking people
that they should have patience, that they should
have forbearance and that they should move
slowly on this question of language. Then only it
is possible for the people of this country t, make

Hindi not only the official language, but a real
link language in this country.  But their
haste, their over-enthusiasm and their

fanaticism kindled retaliation in the non-Hindi
speaking areas. It is not that the people of the
non-Hindi-speaking areas are whipping up this
agitation. It is the students who are going to be
affected by this language policy who are
conducting these agitations. We  deplore
violence  being practised by any section of the
student community or by any section of the
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LShri Mulka Govinda Reddy] population.
But unfortunately, Sir, as you know, it is only
/ioience that makes this Government  open
their eyes and think afresh  on problems that
face this country. If the students resort to
violence, = what about the violence resorted
to by organised Governments? They have
let loose police raj in Andhra and Mysore.
Only the other day, I was reading a document
regarding the atrocities committed by the police
in Bengal.  The atrocities committed by the
police in Mysore are so severe that ,0 civilised
human being can tolerate the conditions that
are now prevailing in Mysore. When the
students conducted a peaceful demonstration, a
peaceful violation of Section 144, they were
fired upon. The students were beaten up by the
police. AN HON. MEMBER: Where? SHRI
MULKA GOVINDA REDDY: In Bangalore,
Mysore and so many other places in
Mysore State. Not only that, when the Vice-
Chancellor was counselling patience and was
advising the students not to go on strike,
tear-gas  shells were fired. Luckily, those

shells did not hit the Vice-Chancellor. The
Vice-Chancellor himself complained about
this-Without the =~ permission  of  Vice-

Chancellor, the police entered the
precincts  of  the university campus.
This is against all accepted that the police
should enter the pre cincts of the university
campus without the permission of the
authorities concerned- The  Vice-Chancellor
has condemned the action of the police. Not
only did they enter the campus, T>ut they
entered the class-rooms, beat up the
Principals and beat up the Lecturers  who
were leading in the Library. Not only that,
they en-ferred the university and college hostels
also.  The students were beaten up.  They
were bleeding. 1 was a witness to the fact
that some of the students were beaten up by the
police hooligans and they were bleeding
there. This is the state of affairs not «mly in
Bangalore, Mysore and other places, but in most
of the towns In
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Mysore State and in Andhra Pradesh. And
this made the Chief Ministers of Mysore and
Andhra ask the Central lovernment to re-
open Lhis question. If sanity was there
and if unequal burdens had not  been
imposed on certain areas, this trouble would
"°t have arisen. There was no need for that
Resolution to have been passed t>y This

Parliament which imposed unequal
burdens on the non-Hindi speaking
areas. Therefore, Sir, this language

question is a very important question; it has
touched the hearts of many people.
Language should not be a disruptive force
in this country and it should not impair the
unity of this country.  On the other hand it
should be a unifying force, but it has become
a disruptive fore a. itis hoped better and
wiser counsels would prevail on the
Congress leadership and on the powers that
be so that a satisfactory solutions is evolved
and this three-language formula is im-
plemented faithfully in all the States.

Mr. Vice-Chairman, what is it that we are
seeing today after the last General
Election? In 9 out of 15 States the
Congress has lost its majority. ~ Non-Congress
parties have come together to form non-
Congress Governments in some States. In Raj-
asthan, from where you come, Mr. Vice-
Chairman, the Governor behaved very badly.
In utter violation of the constitutional
provisions he tried to help a minority  party
to come topower by rejecting the plea of
the majority group to form the Ministry. Again

in Bengal whenthe United Front Ministry
was functioning, the Governor, without
waiting for the Assembly to meet,

dismissed the Ministry and installed a puppet
Ministry there. His plea was that  the
United Front Ministry had lost the majority
and he had received letters  from
Shri P. C. Ghosh and from the Congress
Party leader that they had th, majority. On the
basis of the letters received, Mr. Dharma

Vira had the audicity, in utter violation
of the constitutional provisions, to dismiss
the Ministry and installed a quisling

Government
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in West Bengal. But today what has

happened? Sir, 18 members of the Indian
National Democratic Front have
withdrawn their support trom the P. C.

Ghosh Ministry, thereby reducing the present
puppet Ministry of Shri P. C. Ghosh to a
minority. What  has  this  wonderful
bureaucrat done there? He has not the
courage to admit his mistake and rectify the
mistake that he committed some two months
back. He has not dismissed the Ministry
which lie should have done. Even now I
say that it is not given to the Governors to play
politics, that it is not given to the Governors to
dismiss elected Ministries without testing
the strength of the Ministries on the floor
of the House. But  when once he
dismissed the Minis'try of Ajoy Mukerjee
saying that that Ministry had lost the ma-
jority, with what purpose can he now say that
he cannot do the same thing now? Does he
want to apply double standard, if it is a
Ministry supported by  Congress, one
standard and if itis a Ministry supported
by another non-Congress  Party, another
standard?  Is this the way how a Governor
should behave in this country? Is this the
function of the Governors to play politics and
to take a partisan attitude and to be mere tools
in the hands ofthe Congress monopolies?
This is very unfortunate and we should
try to revise 'jur Constitution and strip the
powers of the Governors-In fact there are no
powers empowering the Governors  to
dismiss the elected Ministries but
unfortunately the Central Government which
is run by this discredited Congress has ap-
proved the action of the Governor.

What is happening in Bihar? = Here again
the Governor has misbehaved. Tn utter
violation of the Constitution he has installed
one Mr. Mandal who is losing his strength in
the Assembly ; as Chief Minister. What has
happened there? He was a Minister there
1 for 5 months 23 days or so. He could not
continue for more than G months. ' They
tried to see whether he  could be
nominated as Chief Minister being elected as
the leader of the Soshit Dal
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, supported by the Congress Party. Buti the
lega; opinion went against them. I Then
they resorted to another sub-[ version of
the Constitution. Whatj did they do?
He was nominated tol the Legislative

Council. Nominationto the Legislative
Council is governedby the Constitution.
Article 171(5)

of the Constifution says: >
"The members to be nominated by the
Governor under sub-clause (e) of clause
(3) shall consist of persons having special
knowledge or practical experience jn
respect of such matters as the following,
namely: —

Literature, science, art, cooperative
movement and social service."

I would like to ask the Governor of Bihar
under  what category this ! Mr. Mandal
was nominated <o the Legislative Council.

SHRIMATI
Political art.

YASHODA  REDDY:

SHRI MULKA GOVINDA REDDY:
Yes, political manoeuvring he has; there |
agree. But that is not covered under the
constitutional provision.

Similarly what happened in Mysore in the
past? The present Chief Minister of Mysore
is also the Congress President. He is holding
both the offices. He does not want to relin-
quish either this Or that. I know it is for the
Congress Party to take note of it. But he is
spending the money of the exchequer, the
money of the State Government, trie taxes
of the ordinary people of the State in order
to further strengthen the cause of the
Congress Party of which he is the President.
This is not the way the Congress Party
which is supposed to be the premier political
party in this country should set standards;
they should set some healthy standards. This
is not the way how they should behave.
What happened in 1962 was that he was
defeated in his home constituency. In order
to get elected at the leader and then
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[Shri Mulka Govinda ttaddyl become the Chief
Minister, he requested a Member of his  own
party to resign from the Assembly = member-
ship and nominated that member who resigned
in favour of Mr. Hijaling-appa to the
Legislative  Council in utter violation  of
the provisions of the  Constitution. This
is how the Constitution has been  subverted
by this Congress Party. This is how the
Constitution has been subverted by 4he
Governors who are there to defend the
Constitution. This is how the 'Constitution is
violated by ihe Gov-ernors. Mr. Vice-
Chairman, I (here-fore say that Mr.
Mandal's  Ministry should not have been
installed there. 'The Governor who was not
acceptable to the last Ministry was thrust upon
it in Bihar. The Central Government is
making appointments of these Governors in a
partisan way. It wants those people who
are going to play a subservient ro'e
according to the dictates of the Congress
Party. The Congress Party must have the
tolerance to tolerate non-Congress Gov-
ernments to be in power. They should have the
patience and the decency to be in opposition.
When the people have given a verdict
against  them, they should not try to subvert
the non-Congress Governments in this 5
P.M. illegal and unconstitutional manner. They
have massacred parliamentary decencies, they
have massacred the democratic  values of
the people of India. In the name of the
Constitution and in the name of
democracy, they are doing everything
possible on earth to subvert democracy. This is
not going to bring a fair name to this country.
This has  shaken the very faith of the people
of this country in the democratic
institutions. This is not going to help to further
":he cause of democracy. I therefore urge
that the Congress Party should try to he in the
opposition wherever lhe people have rejected
them at the polls.

The President was pleased to say
something about our relations with
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China and Pakistan. This is what he said:

"As for our relations with China we
have always wished the Chinese people
well. We naturally expect China to
respect our right to pursue our own
domestic and foreign policies. The
principles of mutual respect, non-
aggression and non-interference alone
provide a durable basis for international
relations. On our part, we seek
restoration of our relations with China
on these principles."

The President has clearly forgotten the
vow that Parliament had taken in November
1962. We will not rest until the entire
territory that has now been occupied
aggressively Iby China is vacated. @What
happens to the solemn pledge that we gave
to ourselves and to the country? In this he
pleads for normalisation of relations with
China. Yes, we do want to have friendly
relations with all people, particularly with
our neighbours but here is a country which has
committed unprovoked aggression against
our country. Here is a coun* try which has
violated all the pacts and the Panchasheel
that were entered into between the two
countries.  Here is a country which does not
believe in the principle of mutual respect,
which does not believe in non-aggression,
which does not believe in non-interference
and with such a country the President,
under the inspiration of the Prime Minister,
has advised us to be friendly, irrespective
of the fact that China is still continuing to
hold about 20,000 square miles of our
territory. Soitis time that we should take
every steps to see that this aggression is
vacated. 1 have no doubt that the present
Congress Government is incompetent and
incapable of delivering the country from the
clutches of the Chines aggressors.

Similarly we want to have friendlyrelations
with Pakistan but what hashappened? Pakistan
does not believein the Tashkent Agreement. In
spiteof the provocations we have tried to
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implement the Tashkent Agreement but
Pakistan refuses to have any meeting at the
ministerial level to discuss the problems
confronting the two countries. Pakistan does
not believe in the Tashkent Agreement but we
go on chanting this mantram that we believe in
the Tashkent Agreement. Good, but the other
party does not believe in it. This one-way tra-
ffic should stop. We have released unilaterally
all the ships that were .seized by us but
Pakistan has not released all the ships that were
seized by them in 1965. So some attempt
should be made to see, if possible, through the
good offices of the ' USSR, that all these ships
are released by the Pakistan Government.

There is a reference to Israel in the
Address and to the West Asian crisis. We
are interested that  this crisis should be
solved as early as possible but amicably it

should be solved. Yes, the aggression
should be vacated but the Arab  countries
should be advised to recognise the

existence of Israel. ~ Vacation of aggression
and the recognition of Israel go together.

The  Government  has played a very
partisan role in this connection and
therefore it has lost its initiative to  solve

this  burning problem.  This morning the
question if the Suez Canal had come up in the
House.  Because of the closure of the Suez
Canal, the Government of India afcd the
people of India are  paying heavy freight
charges as the ships are to be diverted
through the Cape of Good Hope. So this
question should not be kept pending for a long
time and it is possible to solve the West Asian
crisis provided the Government of India takes
an impartial attitude in this matter and we
should see  that Israel's existence—Israel
which is a Member of the United
Nations—is recognised and there is mutual
respect for the territorial integrity  of Israel
as well as the Arab countries. Our relations
with our neighbours should be improved.
The President has made a particular
reference  to the South and the South East
Asian countries. It 1is unfortunate that
enough attention has not been paid
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to our relations with our neighbours and with
the South and South East Asian countries. It
is necessary that we have better relations with
these countries because they are also facing

a similar aggressor as we are today—
China—and China which is an
expansionist ~ power, wants  to subvert

democracy, wants to destroy democratic
values and wants to have its own hegemony
in the whole of Asia. Therefore, it is
necessary  that the countries of South and
South East Asia have more friendly
relations and we should do everything in our
power to give them aid in order that those
countries may build up their industries and
may improve their economy. In this
respect I would say that we should have better
relations with Formosa. It is true that we ad-
vocated the admission of the People's Republic
of China into the Security Council but now
things have changed. China is a  friend of
our enemy. China has  committed
aggression against us.  China, if admitted
into the Security Council, with the power of
voting there, will always vote against us

and vote  in favour of  Pakistan.
Therefore, our relations with  Formosa
should be improved and we should

recognis' both Chinas—the People's Republic <
China as well as Taiwan.

AN HON. MEMBER:
G.D.R.?

What about the

SHRI MULKA GOV.INDA REDDY: In
his Address the President has said:

"It is gratifying to note that the process of
detente in Europe continues. Our own
relations with the European nations,
regardless of their political systems and
ideologies, are growing satisfactorily."

But this is not the whole truth. Our ! relations
with all the European nations are not growing
satisfactorily. We are prejudiced against
political systems and ideologies that are pre-
vailing in Europe. Just now my attention was
drawn to Germany by one of our Members who
asked: ( 'Why not recognise the
G.D.R.?



647  Motion of Thanks
tbhn Mulka Govmda Reddy]

Yes, we should not be prejudiced against the
political system that is prevailing in the
G.D.R. What we want is, if there is a reality,
if a State is a reality, irrespective of the
political complexion of that country, we
should recognise it. We should recognise the
German Democratic Republic. Of course our
relations with West Germany, for some time
to come, may not improve. The West German
Chancellor, when he was here, held out the
threat that, if we have any relations,
diplomatic relations with East Germany, the
West German Government will have to think
twice whether to continue their relationship
with India in a friendly and diplomatic way.
These threats we should not heed. This is only
a threat to prevent the Government of India
from recognising East Germany. We are
interested in recognising all countries which
are a reality, and the G.D.R. is a reality. On
the other hand, West Germany as a State has
taken, during and after our war with Pakistan,
an unhelpful attitude, and it has always tried
to help Pakistan through military equipment.
So even this consideration should weigh while
we consider the question of recognising the
G.D.R. I therefore plead that we should not
only recognise the G.D.R., that is East
Germany, but we should also recognise
Taiwan and have diplomatic relations at
Embassy level with Israel.

Mr. Vice-Chairman, then there is reference
to the agricultural sector in our economy. It is
true that we are having, if not a bumper crop,
a good crop, after all the ills that we have
suffered in the last twenty years. I hold the
Congress Party responsible for that. In our
First Plan adequate attention was not paid to
and adequate resources were not provided for
improvement of agriculture, so much so that
we have to depend more on rains and nature
to have better crops. And by neglecting our
agriculture the Congress Government has
driven this country to go to other countries
witha begging bowl for
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wheat, for rice, for all the foodgrains-that we
want. And this position would not have been
there if proper steps had been taken at the
proper time. And even today the prices are
going up. When the Central Government
employees or the State Government
employees ask for merger of clearness
allowance in pay, the Finance Minister says
that the present spiral will stop and it is likely
that the prices might go down. It is not so; in
the last so many years the prices have been
going up. And they should have taken an
average of the price level for the last five
years and merged the dearness allowance of
Central Government as well as State
Government employees in their pay. We must
have contented Government employees. Then
only they can give their wholehearted support
to the policies of the Government and they can
see that the policies of the Government
become effective and purposeful.

I would now like to take up another point,
Mr. Vice-Chairman. The President has referred
to the corruption that is now prevailing in the
administration. Political corruption is there.
Nepotism is there, and they are going' to bring
forward a Bill appointing a Lokpal to look into
these charges. The Santhanam Committee had
made very sound recommendations, that when-
ever allegations are made against persons in
authority, particularly against Ministers, if the
allegations are made by 10 M.L.As. or M.Ps.,
they should be referred to a panel of Judges
and one of the members of the panel should be
chosen by the President to look into those
allegations. But they have not done so. In
Mysore charges of corruption and nepotism
were made against the present President of the
Congress, who is still the Chief Minister of
Mysore. But they were not looked into. They
were made by 35 M.L.As. including some 10
Congress M.L.As. at that time, and by some
M.Ps. So the people of Mysore have lost all
faith in the Central Government, and the
Central Government, which is run by the
Congress Purty, looks at these problems in a
partisan
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manner, not in an impartial manner. They want
to hide the misdeeds  of their party-men in
different States. They tried to save Mr. Biju
Patnaik, but he could not be saved. The com-
missions and omissions of Mr.  Biju Patnaik

and Mr. Biren Mitra were exposed and so
they could not besaved. They tried to
see that Mr. Kairon was not brought to book.

But che commission  of inquiry  exposed
him. I therefore demand that there should be a
commission of inquiry to go into the charges of
corruption and nepotism and favouritism  that
were practised, that are  being practised
and will continue to be practised by Mr.
Nijalingappa and his henchmen, 'and if Mr.
Nijalingappa continues to ' be the  Chief
Minister getting the post of the Congress
President devalued to that of the Chief
Minister, he will continue to commit these ill
deeds in Mysore. It is high time that the

Central Government takes not a partisan
attitude but an impartial attitude so that
the confidence of the people in the

administration is restored and these political
corruptions and other things are put an end to.

Thank you.

SHRI N. R. MUNISWAMY: Mr. Vice-
Chairman, associating myself with the
mover of the Motion of Thanks, .1 offer my
grateful thanks to the President for the
Address delivered by him the other day to
Members of both Houses of Parliament at
that joint session.

Sir, on a perusal of this Address I find that
he has catalogued several achievements to
the credit of India after independence. My
point is that what we have achieved is not the
test, and is not to be gloated over; but what
should have been our achievement is the test.
If we compare these two things of what we
have achieved and what we should have
achieved, then I would say that we have not
achieved much in comparison to the efforts
that we have put in. Now in the
achievements  catalogued, whether in
agriculture or
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in fertilizers or in industry o, in the tempo of
economic development, or in any other field,
there is much to be said which is not to the
credit of the administration, when the achieve-
ments are compared  to the number of people
who are now residing in this country after
independence; we have since increased in
population by almost one-third of what we
were some twenty years back. When com-
pared to that, the agricultural production,
though it may be 75 million or 92 million
tonnes of foodgrains, there are the extra
people who have come into existence, the
newly-born, and so the production is still
not enough to adequately supply the
needs of the whole population. Therefore I
would say that the agricultural production in
respect of  foodgrains,, when compared to
the population, really falls short of its
requirements, and that is the reason why we go
in for import of foodgrains from other
countries. We have been saying ever since
independence that in a period of ten or fifteen
years we will achieve self-sufficiency, and
this  slogan is being repeated year after
year, and we only live in the hope that in
another five years we will certainly stop
getting foodgrains from other countries.
And we have been maintaining the same trend
ever since we started saying that we are going
to be self-sufficient in the matter of foodgrains.
Therefore, I would say that the agriculturists,
the farmers must be given the necessary
incentives by way of credit loans and
implements to see that lands which are not
being cultivated are  cultivated and  we
should also see that  irrigation facilities are
given to them for this purpose.  So far as the
States are concerned, there are places where
more than two crops can be raised.  But what
happens is that after one crop is raised the land
is left alone and the people do not put forth
the effort needed to raise even a second crop.
The reason is that they have already produced
enough for the family and I they do not feel
the urge or incentive I to raise something
more from the land. So, for the time being
all that
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land is allowed to be idle. Therefore some sort of
incentives should be given to the agriculturists,
say, in the shape of credit and implements so that
they do not spend time on other things and do not
remain satisfied with raising only one crop.

I know the language problem has been
referred to by Members from this side as
well as on the other side of the House.  There
are the fears of "the Madras Government. In
Madras they have passed a Resolution.  That
Resolution should not be viewed from
the point of view of the Hindi-speaking people
only. It is something not to be implemented.
They have the two-language formula, i.e. Tamil
as well as English. One small error was
committed, of  eliminating English altogether
after five years which might be said to be
unfortunate. I for one think that there is deep
politics in it. I do not believe for a
moment that the Resolution passed by them
should be very seriously considered by us. Of
course, it has created a sort of re-thinking all
over the country. It is said that the Bill as
well as the Resolution we passed recently here in
Parliament are to be redrafted. They are now
thinking of how to amend them, how to
make the burden equitable as between the Hindi
and the non-Hindi areas. That is a corollary or
result of the Resolution passed by the Madras
Legislature. They have insisted on the two
language formula being fell owed by other
States also. We have been saying here that no
State supports the Madras Government.  But [
may say that when I compare notes with persons
from other States I find that they in their heart of
hearts are also for two languages, i.e., one the
regional language and the other English.  Of
course, Hindi is supposed to be  the official
language of India. But this official language
has not developed to the required stage in the last
twenty years.  After passing this Bill that
we have done, I doubt whether it would
ever be implemented. According to me it is
impossible of imple-
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mentation as it is. Therefore, this
Resolution of'the Madras Government has
given food for thought to all of us and it has
served to bring all persons in the country
together who are against this Bill, to thrash
out a common programme so that all the
persons in the  country and all the parties
may accept a particular formula. 1 am sure
the  time has come when no State will
accept any formula adopted by  another
State. This is a delicate problem and a delicate
subject on which everybody has to give a

second thought and not be pressurised into
implementing the Bill as well as  the
Resolution. We have seen the several

upheavals taking place in State after State.
The situation instead of getting stabilised, I
find each State turning out to be a country,
almost. We are having fifteen States.
We may be having fifteen countries, so to
say. And then no State will follow  the
principle adumbrated by the Centre. There-
fore, the time has come to convene a
Constituent Assembly which should be
asked to evolve a link language or official
language for the entire country. I am sure if
such a Consti-' tuent Assembly is constituted,
it will j have representatives from the various I

States. I do not mean that the pre-I sent
Parliament should be dissolved. This
Constituent Assembly will ,be entrusted

with the task of finding out the official
language for all the States.

Along with that there is another thing to be
done. There is difference of opinion as
regards the Fundamental Rights between the
Executive and the Judiciary. There is a recent
judgment of the Supreme Court that
Parliament cannot do anything derogatory to
the principles  enunciated

in those articles of our Constitution and that if
anything was really to be done in that respect,
then a Constituent Assembly should be
convened and asked to go into that matter.
They say that Parliament has no right to touch
this Chapter. So this also has created some
sort of a stumbling block as far as the progress
of the country is concerned. So this subject
also should be referred to this
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Constituent Assembly so that they may tell
us which language can be fixed for the
whole of India and also how far these
Fundamental Rights can be amended.
Therefore, 1 suggest that a Constituent
Assembly should be convened. The time to
do it has come because we see that different
States are not following a particular policy.
We have seen in Assam how they were
saying non-Assamese should get out.

SHRI AKBAR ALI KHAN: Parliament can
do this job.

SHRI N. R. MUNISWAMY: I agree that
Parliament also can do it. But in so far as the
Supreme Court has pronounced this judgment
we must respect  their judgment,  though
there may be difference of opinion from
one Bench and another Bench. The latest
Bench has said that whatever had
happened before that judgment was
delivered may stand; but after that, in
future we should convene a Constituent
Assembly. I think they are wise men and
their advice should be adopted. Otherwise
the Judiciary and the Executive in this country
will be at loggerheads. The Judiciary has
duties adumbrated for it. We have left
some loopholes for them  to interpret in
this way. So the time has come for the
Constituent Assembly to deal  with the
question of language and also this problem.
Of course all the time language has been a
problem in this country.  We spent so much
time and so much money. But we have not yet
come to any final conclusion. When this Bill
and the Resolution
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per cent. They are at the top administration. As
for the rest w, can manage at the lower levels
with the regional language. At the middle level
also we can manage with the regional
language. It is only at the top that English has
to be adopted. We are all assembled here and
we know English. Even those who do  not
speak English, they do know English. ~ But
they have taken a vow not to speak in that
language. As for those who do not really know
English, I do appreciate their difficulty. But
the Chair also allows anybody who does
not know either Hindi or English to speak in
his own language.

Now this is the position. But we see that
the Congress Party has been losing State
after State. This language question has
given a good handle for other Parties. The
Communists are happy because they love
confusion.. The Jana Sangh is happy
because it has given them a platform on
which to work.

AN HON. MEMBER: They do not I
want English.

SHRI N. R. MUNISWAMY: They do i
not want English. Of course, they I know
their places best, just as Iknow my
own place best. There are these difficulties.
There are fissiparous tendencies and the
President has rightly expressed distress
and un-happiness at the divisive forces be-
coming apparent in India, in the name of
community, language, religion and so on. We
are having all these things hare. We konw
there are different communities. Only one
belonging to a community can realise the
difficulties Of that community and work for its
improvement. Who else will do it? So also
with religion. One belonging to that particular
religion will know the difficulties and try to
remove them. Nobody else will be able to
do it. Such limitations or drawbacks are
there. We know that at the national level we do
not have them. But ordinary people are bound
to have them. After all, we are ordinary
human beings and we have our own failings
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.and drawbacks. Circumscribed by them
as we are, we have to reckon with them and
make allowances for all these small things.
Therefore, [ say that the time has come to do
something about it. Now the Congress is
powerful at the Centre and in some States.
But even those States may slip *out of our
hands in a few years' time. We want to
safeguard the unity  of the country and it is
time that we sthought about the unity of the
country and did something. We are bother-+ed
about the unity of the country and not about
uniformity in India. A .uniform language
is essential but let us have unity first. We are
thinking of Rashtrabhasha; Rashtra is first or
Bhasha is first, I want to know. Unless you
have a Rashtra you cannot have a
Rashtrabhasha.  Before you have a
Rashtrabhasha you must have the country
first. First think of the country and when
you have the country, then think of a
language in relation to that country. But now
if you think that it gives rise to
divisive influences, then suspend it for the
moment. There is nothing wrong in doing
that. The President can, under his own
powers, suspend the particular article of the
Constitution or he can suspend the
implementation of  the Language Act and
the Resolution so that we can work out an
arrangement in such a way that all
parties are brought  together. Eeven the
Jana Sangh has given a rethinking to it.
They are saying that something should be
done about it. Everybody is thinking like that.
Individually if you go and ask them they are
not so much against English but as a group
they do not want to accept it, the reason being
that they are bound by certain regulations of
their party. That is the platform on  which
they base  their political growth. How can
they grow unless they have got some such
thing? In their heart of hearts it may
be something else. I do not think they are
very much against English because their
children are sent to public schools. Let
anybody put his hands on his heart and say
that it is not so.
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Even Seth Govind Das's grandchildren are
sent there. They may be saying anything for
the purpose of their party or group. Sir, I do
not want to dilate much on this language
issue.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please finish.

SHRI N. R. MUNISWAMY:: I need at least
ten minutes more. If you so think I can close
now and continue tomorrow.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I think the House can sit
for a few minutes more. You finish your
speech.

SHRI N. R. MUNISWAMY; Since we are
going to sit now, I shall speak for ten or
fifteen minutes.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): No, no. Just five
minutes. You have already spoken for fifteen
minutes.

SHRI N. R. MUNISWAMY: As
regards socio-economic advancement
to  which he has referred I am

very happy that he has done so. So far as the
Scheduled Castes and Scheduled Tribes are con-
cerned their advancement does not compare
well with their  percentage in the population.
We are having 12 and 2] per cent
representatives in  services of  Scheduled
Castes and Scheduled Tribes but they are
not given even 2 and half per cent respectively
in services. They also need some sort of help.
There is one other thing also. ~ We have the
backward classes and they are to the extent of
72 per cent in the whole of India and the rest
accounts for 10 to 12 per cent. So the majority
of the people belong to the backward class. Now
all of us put together may be backward in re-
lation to other countries. And  we know
what is going on in the UNCTAD
conference between the advanced countries and
the developing countries. So far as this problem
in the domestic sphere is concerned, . have
produced a Backward Classes Com-
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mission Report. The Commission toured the
entire country and submitted a Report in 1955.
We are now in 19i68 but nothing has been
done so far. It was not even touched with a
pair of tongs. You are not doing anything
about it. At least the Report should have 'been
dilscussed in this House and something must
have been said by the Home Minister as to
what he is going to do in that regard. He has
done nothing of the kind. He has simply
thrown it into cold storage. 'This is another
grievance of the people. If you go to the
country parts and talk with those backward
people, you will find that they are not very
happy with this Government because of this
report not having been taken into
consideration. This is one of the causes why
the present Government is not having , hold
on the entire country. Therefore 1 would
submit that the Government should at least
give a chance for that Report to be discussed
in the House; leave aside the implementation
part of it now. So I want that to be done.

Sir, much has been said about our debts.
We have read in the papers that our public
debts amount to the tune of Rs. 5000 crores.
It would mean that each one of us even those
who are to be born, iy burdened with a
liability of Rs. 100 to Rs. 150 per head. Even
the unborn child is en-Joined with this
liability and it has to discharge a debt of Rs.
150- That being the case, the question is how
are you going to do that? And we find we still
go on incurring debts and we borrow money.
Therefore 1 say there is a provision in the
Constitution that Parliament Can pass an Act
whereby we can suggest to what extent we
can borrow and for what items we can
borrow. Unless such an Act is passed by
Parliament 1 do not think it is possible to
restrain the Government, who in their
ambition to bring the country at par with
other advanced countries, would go on
borrowing. (Time bell rings). Sir, you will
excusa me. I am speakinj ; at the fag end of
the day and I would ;
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crave your few more

minutes.

indulgence for a

Unless an Act 13 passed by this House and
the other House *a!>o limiting the borrowing
capacity of this Government, 1 d) not think
we fen ever arrest the magnitude of the debt
liability that we are getting into and even the
future generation is also pledged in a way. In
the long run, what will happen is this. I want
to suggest this by way of caution. When those
countries begin to think of recovering the
debts doled out by them to other countries
who in their anxiety to develop had got them,
they may put forward some arrangement by
which they would ask—if the other countries
are not able to repay their debts—to adjust or
give some portion of the country. That is the
only way to do it. The mentality of the people
who make inroads into other countries is not
one of acquisition of territory but of
ideological conquest. The scheme is such that
if the Communists want to come they have
their own scheme; the capitalists have got
their own scheme; the socialist countries have
got their own scheme. With everyone we
seem to have some friendship but we seem to
tilt with somebody else. Kven in the I.C.C.
when they wanted something to be done, we
refused. We did not support the request for
reactivising the Commission with the result
that India is being misunderstood everywhere
as going with the USSR. As a matter of fact |
do not understand the real policy.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I think - . *

SHRI N. R. MUNISWAMY: Sir, you
seem to be allergic in which case I can close
right now.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA):  Please
wind up; last point.

SHRI N. R. MUNISWAMY: Thank you.
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That is why I say we should not be left to
the mercy of other countries
misunderstanding us. They must understand
us correctly.

About our relationship with Pakistan, every
time we are speaking of a no-war pact but
they seem to be getting ready for war. We
seem to be begging for friendship while all
the time they are preparing themselves for
war. And we find even other countries are in
a way siding with them. I only wish to warn
this Government that so far as our foreign
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policy is concerned we should not put our
fingers in everything in a pronounced way.
Let us have some check as others are doing.

Thank you.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
thirty-eight minutes past five of the
clock till eleven of the clock on
Friday, the 16th February, 1968.



